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INTRODUCTION

1, the Chairperson of the Committee on Government Assurances (2019-2020),
having been authorized by the Committee to submit the Report on their behalf, present
this Eighth Report {17th Lok Sabha) of the Committee on Government Assurances.

2. The Committee (2019-2020) at their sitting held on 03 January, 2020 jnter-alig
considered Memarandum Mos. 52 to 76 containing requests received from the Various
Ministries/Departments for dropping of 44 pending Assurances and decided to drop 32
ASSUTances.

3 At their sitting held on 25 August, 2020, the Committee (2019-2020) considered

and adopted their Eighth Report.

4. The Minutes of the aforesaid sittings of the Committee form part of this Report.

NEW DELHMI;

25 August, 2020 RAJENDRA AGRAWAL,
CHAIRPERSON,

03 Bhadrapada, 1942 (Saka) COMMITTEE ON GOVERNMENT ASSURANCES

cv)



While replying to Questions in the House or during discussions on Bills,
Resolutions, Motions, etc,, Ministers sometimes give Assurances, undertakings or
promises elther to consider a matter, take action or furnish information to the House at
some later date, An Assurance is reguired to be implemented by the Ministry
concerned within a period of three months.,  In case, the Ministry finds it difficult to
implement the Assurances on one ground or the other, it Is required to request the
Committee on Government Assurances (o drop the Assurance and such reguests are
considered by the Committee on merits and decisions taken to drop an Assurance or
otherwise.

2. The Committee on Government Assurances {2019-2020) considered Twenty-five
Memoranda  (Appendix-I) containing requests received from  various
Ministries/Departments for dropping of 44 pending Assurances at their sitting held on

03 January, 2020.

3. After having considered the grounds cited by the Ministries/Departments, the
Committee were convinced with the reason furnished and decided to drop the following

S U T R

thirty-two Assurances :-
5. No. 5Q/USQ No. Ministry Subject
& Date
1. S0 No. 207 dated Home Affairs Grant of Indian Citizenship |
04.08.2015
(Supplementary by Smt, | {Appendix-11)
Bijoya Chakravarty, M.P.)
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¥ | 5Q No. 202 dated Power Electrification of Viliages
16.03.2017
{Supplementary by Shri Appendix-1
Rama Kishore Singh, (Appe )
M.P.)
3. UsQ Mo, 1588 Road Transport and Issuance of Licence for
doted 24.11.2016 Highways Drivers and Prevention of
Traffic Violation
{Appendix-1V)
4, 50 No. 366 Road Transport and Development of Expressway
dated 11.08.2015 Highways
(Appendix-V)
5, USQ No. 1893 Road Transport and Traffic Management System
dated 10.12.2015 Highways
(Appendix-V1)
6. UsQ No. 5200 Road Transport and Decade of Action for Road
dated 14.08.2014 Highways Safety
{(Appendix-VIl)
7. LSO No. 2424 Road Transport and Delhi-Jaipur Expressway
dated 27.08.2012 Highways
{Appendix-\VIIl)
8. Special Mention dated Home Affairs Alleged incident of Assault
19.02.2014 by Shri M.B. by CRPF and Delfhi Podice on
Rajesh, M.P. Members of Parliament.
{Appendix-[X)
g, (I} USQ No. 2081 Home Affairs (I} Khasi Language In 87
dated 16.12,2003 Schedule
(i) USQ No. 1121 (i) Inciusion of Regional
dated 07,12.2004 Language in Eighth
Schedule
() UsQ No. 38932 (i) Promotion of
dated 20,12.2005 Rajasthanl Language

(iv) USQ N, 3715
dated 16.05.2006

(iv) Inclusion of Gondi
Language in 8" Schedule of
Constitution




"(v) USQ No, 942 ' (v) Languages in Eighth

dated 28.11.2006 Schedule '
' [vf) Calling Attention | {vl) Need to include l
dated 18.12.2006 by | Bhojpuri Language in the
Shri Prabhunatn Eighth Schedule to the
| oM Constitution
| {wil) USQ Ne. 220 {wil) Inclusion of Languages |
dated 27.02.2007 in 87 Schedule
| (vill) USQ No. 4107 {viil) Inclusion of '
dated 22.04.2008 ' Languages in Eighth
. Schedule
|
{ix) USQ Ne. 5130 I[Ixj Criteria for Inclusion of
dated 27.04.2010 | Languages in Eighth
Schedule
(x) USQ No. 4386 (%) Inclusion of Languages
| dated 07.12.2010 in Eighth Schedule
(%) USQ No. 5474 - (xi} Inciusion of Languages
dated 06.09.2011 in Eighth Schedule
(=11} USQ No. 4268 {xil) Development of Tribal |

dated 20.12.2011 Languages
. |

| (xi) Calling Attention | (i) Need to Inciude
|

|
dated 17,05.2012 Fesroiasnys ol
‘ (xiv) USQ No. 743 (xiv} Inclusion of
dated 27,11.2012 s i
(xv) 5Q No. 356 ' (xv) Inclusion of
dated 18.02.2014 Languages
(xvi) USQ No. 3640 (avi}) Inclusion of
dated 05.08.2014 Languages in Eighth
Schedule
[xvil) USQ No, 2184 (xvil} Inclusion of
dated 10.03.2015 Languages
(aevill) USQ No. 1407 (xvill) Inclusion of .
dated 26.07.2016 Languages In Eighth
Schedule
| _— = (Appendix-X) |




| 10, LISQN{: 3897 ] Railways | Mew Rail Line Between
dated 09.08.2017 Armoor and Adilabad

{Appendix-xI)

11, USQ No. 2386 Labour and Empioyment | Small Factories Bill, 2015
[ dated 31.07.2017
{Appendix-XIT)

12. | SQ No. 203 dated Tourism -Emnua-Shaﬁr
31.07.2017 Agreemant
(Supplementary by Shri
K.C. Venugopal, M.P.) {Appendix-XI1I)

13, | 5Q No. 203 dated ' Tourism | Revenue-Sharing

| 31.07.2017 ; Agreement
(Supplementary by Smt.
Darshana Vikram (Appendix-XIV)
L | Jardash, M.P.) 1 N | pye——

14. USQ No. 5123 Skill Development and Aerospace in Andhra

dated 05.04.2017 Entrepraneurship Pradesh
I {(Appendix-XV)

15. UsQ No. 294 Consumer Affairs, Food Complaints Against

dated 19.07.2016 and Public Distribution Cansumer Courts
(Department of Consumer
e e __ Affairs) __| (Appendix-XVI)

4. The details of the Assurances arising out of the replies and the reason(s)
advanced by the Ministries/Departments for dropping of the above mentioned thirty two
Assurances are given in Appendices -TI to XVI.

5. The Minutes of the sitting of the Committee dated 03 January, 2020, whereunder

the requests for dropping of the Assurances were considered, are given in Appendix-

XV

NEW DELHI;

25 August, 2020 RAJENDRA AGRAWAL,
----------------- CHAIRPERSON,
03 Bhadrapada, 1942 {Saka) COMMITTEE ON GOVERNMENT ASSURANCES
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Appendix-|

COMMITTEE ON GOVERNMENT ASSURANCES (2019-2020)
Statement showing summary of requests received from various Ministries/Departments

regarding dropping of Assurances
51 | Me | Question/Discussion | Ministry/Deptt. | Department Brief Subject I
N | mo | References
(0. | No. ]
1 |52 | () USQ No. 1004 Human Department of | Implementation of
dated 28.11.2006 Resource Higher Reservation Policy
Development | Education
(i) USQ No. 3293 BET RO
dated 16.03.2011 Unaided Private
Educational
institutions
(i) USQ No. 1353 Reservation to OBCs
dated 14.08.2013 in Private Unaided
Institutions
2 |53 |SQ No. 207 dated Home Affairs Grant of Indian
04.08.2015 Citizanship
(Supplementary by
Smt. Bijoya
Chakravarty, M.P.)
3 |54 |USQ No.710 Information Press and Registration |
dated 27.02.2015 and of Books Act
Broadcasting
4 |55 (S50 No. 202 dated Power Electrification of
16.03.2017 Villages
(Supplementary by
Shri Rama Kishore
Singh, M.P.)
5 |56 | USC No. 1588 Road Issuance of Licence
dated 24.11.2016 Transport and for Drivers and
Highways Prevention of Traffic
Violation
]




=

6 |57 |SQ No. 366 | Road Development of
dated 11.08.2016 Transport and Expressway
Highways
7 |58 | USQ Mo, 3893 Road i Execution of NH
dated 08.12.2016 Transport and Projects
Highways
8 |59 [USQ No. 1893 Road Traffic Management
dated 10.12.2015 Transport and System
Highways
9 |60 | USQ No. 5200 Road Decade of Action for
dated 14.08.2014 | Transport and Road Safety
Highways
10 |61 | USQ No. 2424 Road Delhi-Jaipur
dated 27.08.2012 Transport and Expressway
Highways
11|62 | Special Mention Home Affairs Alleged incident of
dated 19.02.2014 by Assault by CRPF and
Shri M.B, Rajesh, Dethi Police on
M.P, Members of
Parfiament
12 |63 | (i) USQ No, 2081 Home Affairs (1) Khasl Language in
dated 16.12.2003 8™ Schedule
(i) USQ No. 1121 (i) Inclusion of
dated 07.12.2004 Regional Language In
Eighth Schedule
(iif} USQ MNo. 3892 {iii) Promotion of
dated 20.12.2005 Rajasthani Language
(i) Inclusion of Gondi
(iv) USQ No. 3715 Language in 6"
dated lE‘HSEDﬂﬁ Schedule of
Constitution
(v) USQ No. 942 (v) Languages in
| dated 28.11.2006 Eighth Schedule
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{vi) Calling Attention
dated 18,12.2006 by
Shri Prabhunath
Singh, M.P.

| (vii) USQ No. 220

dated 27.02.2007

(viil) USQ No. 4107
dated 22.04.2008

(i) USQ No. 5130
dated 27.04.2010

(x) USQ No. 4386
dated 07.12.2010

(xi) USQ Mo. 5474
dated 06.09.2011

(xil) USQ No. 4268
dated 20.12.2011

{xill) Calling
Attention dated
17.05.2012

(xiv) USQ No. 743
dated 27.11.2012

(xv) 5Q No. 356
dated 18.02.2014

{xvi) USQ No. 3640
dated 05.08.2014

{xovil) LSO Mo, 2184

(vi) Need to include
Bhojpuri Language in
the Eighth Schedule
to the Constitution

{vil) Inclusion of
Languages in 8"
Schedule

(wiil) Inclusion of
Larguage in Eighth
Schedule

{ix) Criteria for
Inclusion of
Languages in Eighth
Schedule

(x) Inclusion of

Larguage in Eighth
Schedule

(i) Inclusion of

Languages in Eighth
Schedule

(xii) Development of
Tribal Languages

{xil) Need to include
Bhojpuri Language In
the Eighth Schedule

{xiv) Inciusion of
Languages

{xv) Inclusion of
Languages

(sovl) Inclusion of
Languages In Elghth
Schedule

{xovii) Inclusion of




dated 10.03.2015

(xviii) USQ Ne. 1407

Languages

(xwviil) Inclusion of
Languages in Eighth

dated 26.07.2016 Sehedule
1364 | USQ No. 3892 Railways New Rall Line
dated 09.08.2017 Between Armoor and
Adilabad

14 | 65 | USQ No. 1628 Rallways Consumption of Dieseal

dated 04.05.2016 and Electricity by
Railways

15 |66 |USQ No. 1090 Information New FM Radio

dated 0B.02.2017 and Stations
Broadcasting

16 (67 | USQ No. 2386 Labour and Small Factories Bill,

dated 31.07.2017 Employment 2015
|17 |68 | 5Q No. 402 Textiles Utilisation of NTC Mills

dated 15.12.2016 Land

18 | 69 | SQ No. 203 dated Tourism Revenue-Sharing
31.07.2017 Agreement
(Supplementary by
Shri K.C. Venugopal,
M.P.)

19|70 [SQ No. 203 dated | Tourlsm Revenue-Sharing
31.07.2017 Agreement
(Supplementary by
Smt. Darshana
Vikram Jardosh,
M.P.}
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& (20|71 |USQ No. 5123 Skill Aerospace in Andhra
dated 05.04.2017 Development Pradesh
and
Entrepreneurs
hip
21|72 |USQ No. 338 Home Affairs Construction of Roads
dated 25.11.2014 Alang Border Areas
22 (73 | USQ No. 3630 Heaith and | Department of | 1l Effect of Smart
dated 16.03.2018 Family Welfare | Health Research | Phones
23174 |[USQ No. 3119 Shipping Port Development
dated 03.08.2017 Projects
24 |75 | USQ No. 294 Consumer | Department of | Complaints Against
dated 19.07.2016 Affairs, Food | Consumer Consumer Courts
and Public Affairs
Distribution
25|76 | USQ No. 4640 Finance Department of | Debt Management
dated 23.03.2018 Economic Affairs | Office
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% COMMITTEE ON GOVERNMENT ASSURANCES

*# : (LOK SABHA)
s MEMORANDUM No. 53
:_, Subject: Request for dropping of Assurance given in reply to Supplementary to
o Starred Question No, 207 dated 04 August, 2015 by Smt. Bijoya
;r:; Chakravarty, M.P., regarding "Grant of Indian Citizenship”

On 04 August, 2015, Shri E. Ahamed, M.P., addressed 'a Starred Question No.
207 to the Minister of Home Affairs, The text of the Question along with the reply of the
Minister Is given In the Annexure,

e

Liaik

ST b

2. During the discussion, Smt. Bijoya Chakravarty, M.P., raised the following
Supplementary Question to the Minister of Home Affalrs:-

*In Assam and in interim Tripura, there are more than four lakh people who are
called 'D' Voters, that Is, Doubtful Voters. They are coming In the wake of
election because of a provision, They ara still not getting ditizenship. Some of
thase wha are coming from West Pakistan are given cltizenship but not to the
Bengall Hindus, who are coming from that area. I think, there Is a commitment
from the Government also, I would like to know whether the Government Is
thinking something to grant cltizenship to these people. These Hindu Bengalis
are coming because they have been facing a lot of troubles. They may not come
with documents because they flew away. They have no documents, They
cannaot come with any document. They are seeking citizenship simply. 1 would
fike to know from the hon. Minister whether the Government Is considering the
pilght of these Bengali Hindus residing in Assam, Tripura, Bengal and Blhar
sympathetically.”

3. In reply, the Minister of state for Home Affairs stated as follows:-

“All the issues being raised by the hon. Members are very much under
the consideration of the Ministry of Home Affairs. Since we have not
yet declared any policy, it is difficult for me to make a statement in
this august House. Otherwise, this issue is very much under the

consideration. We are very much concerned about the issues being
raised by the hon. Members."

4. The above reply was treated as an Assurance by the Committee and required to
be Implemented by the Ministry of Home Affairs within three manths from the date of
the reply but the Assurance Is yet to be Implemented.

|2




i 5. The Ministry of Home Affairs yigle O.M, No.27017/02/2015-1C-] dated 19 March,

2018 have stated as under:

s "That the Citizenship (Amendment) Bill, 2016 was Introduced in Lok Sabha on
4 19/07/2016 and the Bill has been refarred to a Joint Committee of the Parliament
5&; which Is examining the proposal.”

i 6. In view of the above, the Ministry, with the approval of the Minister of State (R)
in the Ministry of Home Affairs, have requested to drop the Assurance.,

J‘-‘ The Committea may consider.
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Ammexrute

GOVERNMENT OF INDIA
MINISTRY OF HOME AFFAIRS

LOK SABHA
STARRED QUESTION NO.*207
TO BE ANSWERED ON THE 4™ AUGUST, 2015/SHRAVANA 13, 1937 (SAKA)

GRANT OF INDIAN CITIZENSHIP
=207. SHRI E. AHAMED: |
Will the Minister of HOME AFFAIRS be pleased to state:

{a) the rules and the pmu-'-nlur- governing grant of indian Citlzenship or
Long Term Visa;

(b) the number of Long Term Visa lssued to the foreigners during the last
three years, country-wise;

(e} the number of applications received from foreign nationals for grant of
indian citizenship, the number of applications approved by the
Government and pending for grant of citizenship during each of the last
three years and the current year; and

(d) whether the applications pending for grant of citizenship are mostly
from the minority community and if so, the details thereof including the
measures taken/ being taken by the Government to make the procedure
simpler, faster and transparent for grant of Indian citizenship?

ANSWER

MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU)

(a) to (d): A Statement is laid on the Table of the Housa.

TR LS ]
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STATEME E o H R UESTION NO.*207
FOR 04.08.2015

(ay Grant of Indian Citizenship is governed by the provisions of the
Citizenship Act, 1955 and rules framed there under. The Act provides for
the acquisition of Indian Citizenship by birth, by descent, by registration,
by naturalization and by incorporation of the territory.

As per extant Long Term Visa policy guldelines, pPakistani and
Bangladeshl nationals in various categories are granted Long Term Visa

(LTV)

As per existing procedure, Citizenship/Long Term Visa applications are
made to the Collector/FRRO/FRO within whose jurisdiction the applicant is
ordinarily resident. The Collector/FRRO/FRO forwards the application with
their report to the State Government or the Union Territory Administration,
as the case may be. The State Government or the Union Territory
Administration along with its report and ‘ecommendations forwards the
application to Central Government, where applications are examined in
consultation with security agencies.

(b): As per available information, details of Long Term Visa granted to
Pakistani and Bangladeshi nationals during 2013, 2014 and 2015 (20-07-
2015} are as follows:-

| Year Mo. of Pakistani nationals | No. of Bangladeshi
granted LTV nationals granted LTV
2013 3085 109
2014 , 2779 126
_zu-ls 1934 11

I 3‘ llllllar
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ﬂtl:l.'mlhlp during each of the Inss
three years and the Current year till date;.
Total Received | oga; Grant in | Total Pending |
_ Jinyear Year |!
659 556 | |
N e

{d): The Citizenship applications are

ne submission
citltnn:lllp. Government has taken
in recent Past, which inter-alia Include setting up of

of Indian Mis=ion abroad to

of the Applications for grant of Indijan
Several other measures
Task Force, delegation
register the birth of

Year, relaxation

required continuous stay
period of one year just before making the application, etec. '
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(Q. 207)

M gty e s wEEAL A g v o e & e wean € B 3o o 2019-14 iR
2015 # giftrem @ rros Rl sl dren Sw @ 246 sttt @ Shataflr drer s s
B (oreer) g ok sired e adq STt @ s §fim & # o b F ween awe
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AR & fay ooy o o €1 (amur) g W e S Amime & Wt e
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e ® warn wen § B et fied ue ww & o e wge dolt ow R &) 9 el
W ol geie o w &) [ arern e feotn ® B e o o T e
it v &1 g s @ frfeomiin wee e we w @ o @ o = F a
EA 4 s T e @) e it o it wewn o Wt andt & o e s
Wi Rl vl Rt myARde o siev Ao offems § 3w @ el £
A B W TG H wE

SHRIMATI BJOYA CHAKRAVARTY : The hon. Member, Shri Ahuluwalia ji
has asked a question regarding granting citizenship to the people who are coming
to India after partition. In Assam and in interim Tripura, there are more than four
lakh people who are called D" Voters, that is, Doubtful Voters, They are coming
in the wake of election because of a provision, ... (fnterruptions) They are still
not getting citizenship, Some of those who are coming from West Pakistan are
given citizenship but not to the Bengali Hindus, who are coming from that area. |
think, there is & commitment from the Government also, | would like to know

whether the Govermnment is thinking semething to grant citizenship to these people,

These Hindu Bengalis are coming because they have been facing a lot of
troubles. .., (interruptions) They may not come with documents because they flew
away. ... ([mterruptions) They have no documents. They cannot come with any
document, They are secking citizenship simply. 1 would like to know from the
hon. Minister whether the Government is considering the plight of these Bengali
Hindus residing in Assam, Tripura, Bengal and Bihar sympathetically. ...

(Imterruptions)
4
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SHRI KIREN RULIU: Madam, scquisition of Indian citizenship, under the
Citizenship Act, 1965, is by way of five processes — by birth, by descent, by
naturalisation, by registration and by acquiring territory, Anybody falls into the
ambit of these five categories is automatically given the Indian citizenship, But
there is 0 procedure, I want to tell the hon, Member that those people who do not
pussess any kind of document are branded as illegal migrants. Now, there is no
provision for providing citizenship to illegal migrants, Still we are taking certain
steps ... (Interruptions)
ot T, gw, swegtenn ; e swepte & W @, (ame)
HON. SPEAKER: Let the Minister complete his reply first.

.o [Interruptiony)
HON. SPEAKER: I will allow you. Let him complete first.

... (Interruptions)
SHRI KIREN RULIU: Madam, all the issues being raised by the hon. Members are
very much under the consideration of the Ministry of Home Affairs. Since we
have not yet declared any policy, it is difficult for me 10 make u statement in this
august House. Otherwise, this issue is very much under the consideration. We are
very much concerned about the issues being raised by the hon, Members. ..
(Interruptions)
ot o e wwpmorn ¢ At omne o) sl s @ aeely A o @ we aw g
i gurd & AP & s 4 ST vead @ aw Ry o Ry gn et & )
S W 7w 0 degien o fede S oo @ & o al @ ol Pl 8 ob seglen o
T § ST s W s A 4 wa il W fafEomitg & @ off aran-ane dut @
s @ ang, Wl e awe A faftosfie of fiel &1 ol T @ semiEE
R sy feg st = fofemafom 8 Gt @ omfs o ot iy g 20 @ & Ty #i
y HEEeE e o el R i o e €7
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st Wy wredwe: Aveitr snom of, 69 TEd 0 TE PR e @ w1 awmPee ok
ik ¥ g fral # egR =w 3 o § ey o o @ Ry R g & R
ot off o ww £ W @ P dow & oA B S w0 oo o il e g
o s o pereE wen argefe &) ow oo dem 4 2 wme o @ Rt
AEARA B 78 A age itwad da w b

SHRI BHARTRUHARI MAHTAB : Madam Speaker, because of religious -

persecution, because of economic consideration and employment generation,
citizens from other countries are migrating to our country. India has been
accepting a large number of people who arc being persecuted because of their
religion in our neighbouring countries into our fold with open hands. This is not a
new phenomenon. ... (Mmferruptions) This has been continuing for the last
thousands of years. A large number of people from Persia and other Arab
countnies had come to our country. ... (feferruptions) But in recent times,
religious persecution is laking place in the Central Asian countries and also in our
neighbouning countries. Therefore, there 15 a need to have a migration policy
our country and we do not have that.

The United Nations has repeatedly said that respective countries where
migration {5 taking place, should have a migration policy. Therefore, would the
Government consider to have a migration policy as early as possible so that they
can come and settle here with full support from our citizens, from our country?
SHEI KIREN RIIIU: The hon. Member has given a new dimension to the whole
debate, We do not even have a refugee policy so far, India is not signatory (o the
Refugee Convention. So, to talk about migration policy will be oo early because
before that, we have o set ourselves in order to ensure how the so-called refugees,
who have left their homeland and come into India, need to be categorized with.
Once that thing is very clearly stated, then we can talk about migration because
these are inter-linked issucs. That is why | am not in a position to make any

|8
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statement.  But, definitely we will give a thought to the matter, which is raised by
the hon. Member if anything is possible in that regard.

i
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COMMITTEE ON GOVERNMENT ASSURANCES
= i (LOK SABHA)
i
i MEMORANDGUM No. 55
5
o =ubject:
s
Lk On 16 March, 2017, Shri Rama Kishore Singh, M.P., addressed. a Starred
H (Question No. 202 to the Minlster of Power. The text of the Question along with the
reply of the Minister is given in the Anriexure.
il .
1‘3 Z.  During the discussion, Shri Rama Kishore Singh, M.P., raised the following
|'_|-\.:F:I::
Pt Supplementary to Starred Question No. 202 dated 16 March, 2017 to the Minister of
BEE
o power:-
"The Government aspires to develop all the villages across the
‘ﬁ‘} country, but in the State of Bihar approximately more than one
e thousand villages are unelectrified. The agencies involved in the
task of electrification are providing incorrect facts and
L Information. When we visit the villages we come across the real
i situation. 80% people are given electricity connection and 20%
e are kept deprived of it whereas that village is put in the list of
i completely electrified village. Thus, the people are being
Fﬁﬂ misguided.
e In my area, particularly for Muzaffarpur and Hazipur,

; Hon'ble Minister has fixed the time also. By May 2018, all the
villages will be electrified, Once again I would like to EXpress my
P gratitude to the Hon'ble Minister but would like te submit that
i due to certain lapses people are facing the problems viz where
g requirement is of 63 KVA. or 100 KVA transformer, but the
4 5 transformer installed is of 16 KVA, and the same is being
transferred for the other projects by saying that the transformer
for supply is separate. Thus, in this regard people face problems
due to the system of the State Government. Therefore, through
you I would like to make a request that special initiatives shoyld
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be taken in the monitoring of all these things and steps should
be taken to remove the obstacles.

In reply, the Minister of State for Power, Coal, New Renewable Energy and

Minies (I/C) (Shri Piyush Goyal) stated as follows:-

“It is a matter of delight for all the Hon'ble Members of
Parliament that under the Disha Scheme of Rural Development
Ministry, a provision has been made for monitering of this
Scheme under the Chairmanship of the senior most member of
Parliament of Lok Sabha. Still if you come across any
inadequacies, please take up through Disha Committee. You can

intimate me also. We will take it up at our level.”

4, The above reply was treated as an Assurance by the Committee and reguired to

be implemented by the Ministry of Power within three months from the date of the

reply but the Assurance [s yet to be implemented,

G The Ministry of Power yide O.M. No. 40/21/2017-RE dated 23 November, 2017

and 09 January, 2018 have stated as under:-

"That Ministry of Power vide thelr OM dated 31.08.2017 conveyed the following
programmes under Ministry of Power to be monitored by District Development
Coordination and Monitoring Committee (DDCMC) also known as DISHA

("

(i)
(i)
(v}

v

Deen Dayal Upadhyaya Gram Jyotl Yojana (DDUGIY) may be kept under
the ambit of DISHA.

Integrated Power Development Scheme (IPDS) may be Included in
DISHA.

Uiwal DESCOM Assurance Yofana (Uday) Is more of systemic reform for
financial and operationally tumn.

DISHA should also be consulted for DPR of DISCOMs while proposing to
Ministry of Power or Nodal Agency for. approval and funding under
CDUGIY and IPDS,

District Electricity Committee (DEC) stands subsumed In DISHA,

Ministry of Rural Development vide their D.O letter dated 11.09.2017 has
informed that a data-driven governance solution for DISHA Committee
known as the DISHA Dashboard, is being developed as an analytics-cum-
user interface tool which will integrate, analyze and visualize the relevant

21
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data from the schemes/programmes, across districts and Ministries in a
comprehensive web dashboard.

Under the sald dashboard, Deen Dayal Upadhyay Gram Jyoti Yojana
(DDUGY) and Integrated Power Development Scheme (IPDS) of Ministry
of Power have been Included for monitoring under DISHA. To understand
the requirements for incorporation of these schemes on the DISHA
Dashboard 8 Technical Team from Ministry of Rural Development are
likely to meet the concerned officers of this Ministry to discuss the
Identification of iorable progress indlcators of the respective schemes
to be Included In.the Dashboard and timelines for API/web services endbie
integration of the Information of the above schemes with the DISHA
Dasboard. In the light of the positlon explained above, it may be seen that
action on the Assurance given by the then Honhle MOS (I/C) has been
taken.” !

6.  In view of the above, the Ministry, with the approval of the Minister of state {1C)
for Power, have requested to drop the above Assurance,
The Committee may conslder.

DATED: nl[ul{inzn
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h e ArmexuTe
ko :
':.:5' o GOVERNMENT OF INDIA
::_31';1 MINISTRY OF POWER
,,a‘ LOK SABHA
'_j:,-f! STARRED QUESTION NO.202
TO BE ANSWERED ON 16.03.2017
i
” ELECTRIFICATION OF VILLAGES
% T*202. SHRI RAMA KISHORE SINGH:
bis
=5
":-__:,_ i Will the Minister of POWER
ot be pleased to state:
: (a) whether his Ministry and the Rural Electrification Corporation Ltd.
,‘.1:: have received representations for electrification of un-electrified villages
sl in the country
g during the last three years and the current year and If so, the detalls
’j':;i; thereof, State-wise]
r‘f (b) whether the Government has conducted roview of electrified/ un-
% electrified villages in the country including Bihar during the last one year
F:;_' and the current year and if so, the details thereof; and
i
fn’ﬁ (el whether the Government proposes to clectrify the wun-electrified
‘3:»-1': villages in the country, espocially the villages in Hajipur and Muzaffarpur
e regions of Bihar during the current financial yoar and if so, the details
thereol?
ANSWER
THE MINISTER OF STATE (INDEPENDENT CHARGE) FOR POWER,
COAL, NEW & RENEWABLE ENERGY AND MINES
I ( SHRI PIYUSH GOYAL )
WK
.
; (a) to (e) : A Statement Is laid on the Table of the House.
I.l';... |
tad W
2.5
58
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i
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STATEMENT

STATEMENT REFERRED TO IN REPLY TO PARTS (m) TO (c) OF STARRED
QUESTION NO. 202 TO BE ANSWERED IN THE LOK SABHA ON 16.03.2017
REGARDING ELECTRIFICATION OF VILLAGES.

LE R R R &S ¥

(a) : As reported by States, there were 18,452 un-alectrificd villages
in the country as on 01.04.2015. Based on the Detalled Project Reports
(DPRs} submitted by States, details of the projects, including
wlectrification of villages sanctioned under the Deen Dayal Upadhyaya
Gram Jyotl Yojana (DDUGJY) by Governmant of India during the last three

years and the current year, are given at Annexure,

ih) : DDUGJY is reviewod at following levels for close monitoring

and speedy resolution of the issues:-

At State level, a Committee under the Chairmanship of Chief
Secretary is in place to monitor the progress and resolve lssues
relating to its implementation.

District Development Co-ordination & Manitoring Committoe, namely,
DISHA (administered by Ministry of Rural Development) headed by
senior mast Hon'ble Member of Parliament (Lok Sabha) is in place to
review and monitor implementation of central sector schemes
including DDUGJY.

Rural Electrification Corporation Limited (REC), the nodal agency,
maonitors implementation of scheme through its project offices at field
level. REC has developed a web enabled Mobile App, '"CARV' for
monitoring of village electrifieation. At Central level, inter-ministerial
Monitoring Committee on DDUGJY headed by the Sceretary, Ministry
of Power, monitora progress of the scheme., Progross is also reviewed
with States | Power Utilities in meetings of Ministry of Power, an
maonthly basis.

(e): The electrification of all the un-sloctrified villages in the
country including villages in Hazipur and Muzaffarpur regions of Bihar are

targeted to be completed by May, 2018. 2 .!1

-3
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ANNEXKURE

ANMEXURE REFERRED TO IN PART (a) OF THE STATEMENT LAID IN REPLY TO
STARRED QUESTION NO. 202 TO BE ANSWERED IN THE LOK SABHA ON
416.03.2017 REGARDING ELECTRIFICATION OF VILLAGES.

EERAFEEEERE

Details of projects Sanctioned undor DOUGJY during the last three yoars and the current

year.
i Rs. In crore
204817
&L Mo Hameo of the Sials 2013-14 2014-15 2015-16 |As an
. 28.02,2017)
I Andhrn Prodosh i 48,18 320.61 61586 | .
2 Andaman Micalar - ‘- - Z0.96
3 Arunachal Pradesh I » 384,68 41.83
a Assam 1,621.07 - 1,568.81 .
5 | Bihar 5,220.88 - 5,056.38 -
[i] Chhutilagmrh A00.593 - 1,421.84 100,74
T Dadra & Fl'.‘.l!-ll Havali = 5.00 -
a Goa 2 - 20.00 .
8 | Gujamt . 624,72 -
10 Haryans 1,260,893 16,38 -
11 Himmchal Pragesh - 158,12 . .
12 Jdammu & Kashmir 104.28 - G867 5
13 ok hand - . 3,843,419 T4.80
14 Harnninkn 127.03 . 1,750.73 4.19
15 Merala E.32 - 48547 .
16 Madhys Pradosh 1,430.83 2,865.26 60.03 20.03
17 _| Mahwraahire 4 = 2,183.44 11.53
18 Manlpur 204.73 - B4.968
10 Meghainya aue . 260.02 32.32
0 Misoram Ti.03 . .43
24 | Nagaland 82,31 . 42,38 AZ,10
22 | Ddisha 3,562.44 - 1,713.24 ai.20
23 Puduaharry | . & - 20,18
24 Punjah . 262.08 .
2 Rajasthan 1,462.91 2,810,414 :
28 Slkkim - - ADT0
27 Talangana = . 462,30 o
20 Tamil Nadu . 2412 . .
28 Tripura J316.23 - TAAZ
a0 Uitar Pradeah 7,282,049 113,83 6,832.47 .
31 Uttarakhand . . B42.00 3.3
Erd Waoat Rengal £09,.64 A, 262,10 - -
Tatal 23,710.27 B,853.14 | 33,240.30 468011

LR
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(Q.202)
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ity W o & e # wvew @ e & 5 Q¥ dw @ wh Al wn T R s,
aft fage & s ff ug ¢ B wnm qw ga @ sfe i sE-gdiigeee §)
ARl @ wafa o) qdfd o sm e o € 3 e e el e e 2 W
1 wa o a@ i F wen ol 8 o wel W W o weetaE wee andt 81 so wiowa
it el avra fm w § st 20 wlew w e it sed £ @R aw e
wt et gAfEewes e o 9@ F ww R e &) 3w e & Sl ow Rl R
e #1 )

# areefia w5 o & woe 9§ e A= {18 63 0, uget gaue o enlige
d o el S0 o % we R Pwifie = R &1 9 2018 7w gt Aie fAfEEE &
mﬂllp.mﬁmtmmm&mtmﬁw&wmmmﬁ
fi ot el an o & R s s o e 8, Wt o giewnit 16 Sy w1 @
& adl 63 B v 100 Y @ ghEwPR & dW & @ o gy deEen & W I
fam omm € e W & B @ wwn o g & T8 se #) 99 PeN @ 5uE i
# ooy weww W O e & gws mee @ sl se 8 gufie s e @ &
amuE e § 5 o9 aam ol o difeftn o R 4 pw ke o W oy sft i
W g a @ Y we ol ud)
ot i vivrw i e e, e e o A 8 sen wge Yo i @ e
ged A am § 1% Ml daen o god fver @ e o) o gesht AR o ot &) ufy
fage @ oy ¥E & Mod = 200617 4 @ do@ W o B A VD F W »
it Wy g, e ween & Ml ofw gy & fE w A dew w1 ey @i
afte Aifrefn @ wifm A doe @ o) aREAR, & New i WoTw § e
eiferfie frog Mftwn 2 §1 & Mfer 91w o o) A Ty S g
o & o AR o & difte o o) e v seoE o T W ke e #
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frgm awme w1 weeR w1 o §) A s ) aeee @ o w5 smgdeduds
il e Frgfteen o wd oft sheerer A AR a8 A gar g R G @3 o
w1 W Ao T g T ol 87
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0 fvan o0 W 81 R WA W IS W R W e o sat § e e f)
# wrefts wm ® E W wgm @ dewae Swewm wW Wi dren @
afteedly @l & 9 @A 3700 se-fis dewen @ faeE P o 8 et aeEt
surEt W w1 g froer sfte e & @ o grawo @ gerd € w1520 a & £ aly
Wl el o A viee # w8 9 o Rl ol awte wdeoie o @
e & Rore®t svew wd ) W g o 3 ow B 5 zozz F W o @
ot & 7s ol g @ i, @ dw A gw of ov dwn o v o frgdftee 0 g @
wrrite s ;o wery ) s s few @ e gitg)
ot S W A ae: wdem, # s wwem @ oAeeEw A o @ e wre geen
wigal §1 A At w=h ot o sver o o §) g w0 v o ol & @ e wen
oy gl i wen o &) Y St dwdn & 8 S v e dfte ) 5w e w
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tﬂsaammmmzﬁmmmmmﬂqmwﬂ?mﬁwm
W A g ot aay?
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ﬂg&mmmmewmwmmmw%mwmmn
ﬁ%mmwﬂmmmwmmﬂmﬂmqﬁmmwﬂ
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hundred, et it wnfior Ryt & @ § st ) gw v @ Rl sah
h%ﬂﬁﬁ#ﬂﬁ%iﬁtﬂ%ﬂﬂﬂﬂﬂﬁ.wwmm
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ﬂﬂmﬂmmmmtlww-hqﬂmm#mﬁqam%ﬁm
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SHRI PARTHA PRATIM RAY: Madam, many of the villages all over Indin,
including few arcas of West Bengal, till now are un-electrified. In my
parliamentary constituency, that is Cooch Behar, 54 moufas, which are
disconnected from the mainland due to the rivers Kaljani and Dharla, are un-
electrified. You know, Madam, 55 Bangladeshi enclaves which are recently
axchmgudbatwnmthoﬁwunmmﬂ[ndinmdﬂwﬁuwmmMomegladmh.
till now, they are also unelectrified.
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My eamest request to the Minister is to electrify the whole unelectrified

area immediately, What is the Government's initiative taken in this regard?
Thank you, Madam.
SHRI PIYUSH GOYAL: [ really thank the hon. MP because, honestly, despite
the exchange of territories with Bangladesh, this particular issue has never been
flagged even to me. So, [ really thank you for ralsing this issue. In fact, I am sure
all the hon. Members will sppreciate that the Central Government is only a policy
making Government and we can support the States, But the real work has to be
executed at the State level and we get the reports also from the State about the
work.

As reported by the West Bengal Government, in West Bengal, as on 31"
March, 2015, about 22 villages were found unelectrified; cight were completed in
2015-16: nine have been completed in the current year so far, About five villages
are still left, But, I would suspect that possibly those areas may not have as yet
been included in the old programmes. 1 would urge the hon. MP also to take it up
in the DISHA committee. As the hon. MP from Mumbai was mentioning that
DISHA committee is not formed in Mumbai, [ think, it is not that the DISHA
committee has to be formed. st wies wmd = b & Wil o8 W s S wEE
§ shy iy fordedfen 8 goftm # =eft 4 ook w1 ot ohewe oaw F w1 He is
really my representative in this august House, vy wrd foen vt e 8l omfl &,
fou wid ufftree walt B e o vfEede wen B aww S wEe W O W
i o R 9 wem £ o @ snus o offele o o v B
(Interruptions) But, T will come to the hon. MP's point. In West Bengal also, if
there are any arcas which have not yet been covered under the electrification
progrumme, please take it up in your Committee. The State Government will have
to make up the programme for electrification and particularly for those areas, [ am
sure the State Government as well as the Central Government will be happy to
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take up electrification of those new areas whicl have come into India on o fast
track basis.... (Interruptions)
A s ;R WA w5 e b

voo (Imterruptions)
HON, SPEAKER: Please sit down.

vo- (Interruptions)
SHRI K.H. MUNIYAPPA: Madam Speaker, thank you for giving me an
opportunity. The Prime Minister announced the Adarsh Gram Panchayats. Every
Member of Parliament sclects the Gram Panchayats and then the Deputy
Commissioner approves it. Now, 1,629 Gram Panchaynts are covered in eight o
ten villages. 1 would like to know from the hon. Minister whether he would be
able o give a special programme and give directions to the Stale Governments in
this regard, What we find is that the Govemment of India i not giving any money
for the development of the Adarsh Gram Panchayats. But as you are so active and
an effective Minister, at least, from vour Department, could vou give directions to
the States that they should give priority 1o these Panchayats so as to fully cover the
rural clectrification. Madam Speaker, I believe, vou are also very much concerned
on this issue,
SHRI PIYUSH GOYAL: Hon. Speaker, Madam, [ am delighted to inform the hon.
MP that while we approved the Deen Dayal Upadhyaya Gram Jvoti Yojana and
the Integrated Power Development Scheme, we have kept the special component
for Sansad Adarsh Gram Yojana in almost all the districts and the plans of the
districts that came 1o us, there is a separale component of SAGY villages. | would
urge you also to check up in your distriet or to give me the name, Then T will give
you the exact amount that is allocated under these two schemes. For Sansad
Adarsh Gram Yojana, there is only one caveal. While allocating funds for
DDUGIY or IPDS, 1 have had to take into consideration those States which have
remained deprived of development for over 68, 70 vears,

4
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Thercfore, mote foous has been given in allocating and supporting through
funds to the States which have remained backward over so many years.
Particularly in the Eastern corridor, West Bengal, Odisha, Jharkhand, Uttar
Pradesh. Bihar and the North Eastern States which have remained neglected for so
many years, we have made a conscious effort to allocate more funds to these
Sttes. Relatively more developed Western and Southern States are in a position
o tuke care of their requirements far better than the North Eastern and Eastern
States. However, having said that, | am happy to share with the august House that
for Sansad Adarsh Gram Yojane villages alone, under Deendayal Upadhyaya
Gram Jyoti Yojana, across the country, we have allocated Rs. 398.54 crore #T
e Wi wh T i s e & e v oo § iy oy #) o e Al W@
ugma:mimﬂuWHﬂﬁmﬁ}ﬁﬁmﬁmmmﬁﬁﬂﬂmm&an
wive woi fid 1 wdi = a7 e o fe §1 am w1 50 W o e 810 aran-
s B o s At @ o we o & ang wee U dm o e o R

wiff wid wnd ), o1 frgdie & oo we e g fd el & & §

frest s el weEha wee! @ e ¥ et aw and 6 afty e o @ e A
fr 81

SHRI ANANDRAO ADSUL: Madam, in my constituency Amravati, Melghat is
i tribal aren. There are 42 villages which are unelectrificd since pre-independent
Indin. The Minister is very competent and is also my friend. 1 had brought this
matter to the notice of the Minister along with the proposal. But unfortunately, it
has not worked out till today, I would like to know when it will work out.

SHRI PIYUSH GOYAL: Madam, Adsul Ji is a very senior Member and, of
course, he was n colleague of my futher also. So, we have a wvery long
relationship. But T have tried to be fair across the hoard, across the country, to
everybody and within the limited resources available to us. As 1 said earlier, 1
have tried to make o consciows effort to support the region and the States where
the State Government themselves have their own limitations. Maharashtra is a
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State where I come from, Many times | have been criticized for not giving extra
funds to Maharashtra and the people have also complained to me, They said:

“Every Minister looks afier his own State more than he looks after
other States.”

But, I believe my hon. Prime Minister's direction was clear that you are a
Power Minister for India s a whole. Maharashira is o relatively developed State,
I will talk to the hon. Chief Minister and the Minister of Power in Maharashtra
and, of course, for any backward region of Maharashtra, power has to be taken.
We will make sure that power goes there but having said that, I am also happy to
share that I have adopted my own Samsad Adarsh Gram Yojana villages in
Amravati. So, I have a particular affinity to Amravati and [ am sure that along
with all the other regions, those backward regions and tribal areas of Amravati will
also be taken care of,
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LOK SABIA SECRETARIAT
COMMITTEE ON GOVERNMENT ASSURANCES

MEMORANDUM No, 56

On 24 November, 2016, Shrimati V. Sathya Bama and Shri K. Ashok Kumar,
M.Ps,, addressed an Unstarred Question Mo, 1588 to the Minister of Road
Transport and Highways. The contents of the Question along with the reply of the
Minister of State in the Ministry of Road Transport and Highways are as given In
Annexure.
2. The reply to the Question was treated as an Assurance and required to be
implemented by the Ministry of Road Transport and Highways within thres maonths
of the date of the reply but the Assurance is yet to be impiemented,
3. The Ministry of Road Transport and Highways vide OM. No. H-
11016/50/2016-MVL dated 18 April, 2018 have stated as under:-

"That  the Department-related Parflamentary Standing Committee on
Transport, Tourism and Culture presented its report on 08.02.2017 to the
Rajya Sabha, which was examined in the Ministry. The Motor Vehicles
Eﬁrrﬁnl:lmenl:j Bill, 2017 alongwith amendment was passed by Lok Sabha
on 10" Aprll, 2017. The Bill Is presently with Rajya Sabha for consideration
and passing. There Is no action pending in the part of Ministry. Further,
amendment in the Act Is a long drawn process and It may take Inr'.-g time
for enactment of the Bill.”

3t
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Anneryre

LUV ERNMEN L UF INUIA
MINISTRY OF ROAD TRANSPORT AND HIGHWAYS

LOK SABHA

UNSTARRED QUESTION NO. 1588
ANSWERED ON 24™ NOVEMBER, 2016

ISSUANCE OF LICENCE FOR DRIVERS AND PREVENTION OF TRAFFIC
VIOLATION

1588, SHRIMATI V. SATHYA BAMA:
SHIRI K. ASHOK KUMAR:

Will the Minister of ROAD TRANSPORT AND HIGHWAYS
we® uitaes sty wemrt o=
be plensed to state: i

(&) whether it is 4 fact that there is shortage of drivers in the country, if so, the detnils thereof for
the last three years and the current year and the rensons therefor,

(b) whether unnecessary delays in the issuance of transport licences, is one of the muny reesons
behind shortage of drivers in the country, I so, the corrective steps taken by the Govemnment in
this regord;

(g} whether the Government is consideting jssuing of driving licence online, if’ so, the details
thereofl and

(d) the steps taken by the Government to contaln traffic violations?

ANSWER

THE MINISTER OF STATE IN THE
MINISTRY OF ROAD TRANSPORT AND HIGHWAYS

(SHRI PON. RADHAKRISHNAN)

(a} end (b) Sections 3 to 28 in Chapter [T of the Motor Vehicles Act, 1988 (MV Act) contain
detailed provisions regarding licensing of drivers of motor vehicles. Section 27 of the MV Act
empowers the Centrnl Government to make rules on matters specified in clauses (a) to (g) of the
section 27, The Central Motor Vehicles Rules, 1989 (CMVRs) in exercise of the powers
confierred by various sections of the MV Act provides various rules in regard to licensing of
drivers, inclwding driving test and driving schools and establishments. The leamers® licences
and driving licences are, however, issued by authorities of the States/UTs, Hence, detalls of
‘shortage are not centrally maintained by this Ministry.

(¢) and (d) The Motor ‘ui’nhlcl:& (Amendment) Bill, 2016 introduesd in the Lok Sabha for
considerstion and passing on 9" August, 2016 inter-alin proposes simplification and citizen
facilitation for obtaining a leamer's leence, 1t seeks to enable an applicant to apply to any
licensing authority in the State, to use online means to submii the application, fee and other
documents and allow the govemment flexibility in determining the eligibility to obtain o
]eamu‘aiimttaim mMpmﬂdnfurmﬂmnﬂfnhﬂmaﬁumﬂlnmm
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LOK SABHA SECRETARIAT
COMMITTEE ON GOVERNMENT ASSURANCES

MEMORANDUM No. 57

Subject: Reguest for dropping of Assurance given In reply to Starred Question
No. 366 dated 11 August, Eﬂlﬁ regarding "Development of
Expressway."

s

On 11 August, 2016, Shri Janardan Singh: Sigriwal and Shri Abhishek Singh,
M.Ps., addressed a Starred Question No. 366 to the Minister of Road Transport
and Highways. The text of the Question alongwith the reply of the Minister is as
given in the Annexure,
4. The reply to the Question was treated as an Assurance by the Committee
and required to be Implemented by the Minlstry of Road Transport and Highways
within three months from the date of the reply but the Assurance s yet to be
implamented,
3. The Ministry of Road Tranéport and Highways  yige OM. No. H-
L1016/34/2016-PPP dated 15™ November, 2017 and 23™ May, 2018 have stated
as under:-

"That work for Delhi-Meerut Expressway Package LI & III have already
been awarded, Bids for Package IV have also been Invited, The

constructlon of Eastern Peripheral Expressway has been started w.e.f.
14.00.2015 with scheduled completion date as 11,03,2018, The various
Expressway Projects were earlier identified for development under NHDP-
Phase V1. In the meantime, Cabinet Committee on Economic Alfalrs has
approved Bharatmala Paryojana having revised delegation of powers etc,

under which some Expressway Projects will be taken up for
Implementation, *

4.  Inview of the above, the Ministry, with the approval of Minlster of State for
Road Transport and Highways have requested to drop the above Assurance,
The Committee may consider, |

DaTED - ﬂlfm{znh

MNew DELHL

Ir



R vE

&

GOVERNMENT OF INDIA
MINISTRY OF ROAD TRANSPORT AND HIGHWAYS

LOK SABHA

STARRED QUESTION NO. *366
ANSWERED ON 11™ AUGUST, 2016

DEVELOPMENT OF EXPRESSWAY

%366, SHRI JANARDAN SINGH SIGRIWAL: i
SHRI ABHISHEK SINGH: |
Will the Minister of ROAD TRANSPORT AND HIGHWAYS
. wEw afpEEs AR TeAnT A
he pleased to state:

(a)  whether the Government hus envisaged development of expressways under Phuse-V1 of the
Natlonal Highways Development Project;

(b} if 50, the details thereaf and the States/corridors covered under the project;

{c)  whether the expressways constructed recently have not been able to address the issue of traffic
congestion et toll plazas and if o, the reasons therefor,

(d)  whether the Govemment is contemplating any scheme for construction of these expressways
of international standsrds; and

(€)  if 50, the detalls thereof and the timeframe fixed for completion of the said expressway prajects?

ANSWER

THE MINISTER OF ROAD TRANSPORT AND HIGHWAYS
(SHRLNITIN JAIRAM GADKARI)

() to (2): Stutement is laid on the Table of the House,

I8
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STATEMENT REFERRED TO IN REPLY TO PARTS (a) T0 (¢) OF LOK SABHA STARRE® ~ -
QUESTION NO, 366 FOR ANSWER ON 1™ AUGUST, 2016 ASKED BY SHRI JANARDAN
SINGH SIGRIWAL AND SHRI ABHISHEK SINGH REGARDING DEVELOPMENT OF
EXPRESSWAY

(@)  Yes Madam.

(b)  Govt. of India has approved a plan for constructing 1000 km of Expressways under NHDP
Phase-VI at a cost of Rs,16,680cr on DBFOT basis, The main criteria for selection of Expressway
corridors will be the traffic volume and it was approved that the highest density corridor [.e. Vadodara-
Mumbai Corridor (400 km) was given top priority rnd considered for feasibility study. It was also
decided that remaining 600 km will be sclected out of the routes identificd on the basis of teaffic
volume. The high density corridors approved under NHDP Phase-V1 are (i) Vadodara-Mumbai Corridor

Chennai (334 km) on NH-4 in . Karnatuka/Tamil Nadu, {iv) DelhisJaipur (261 km) on NH-8 in
Delhi/Rajasthan, (v) Dﬂhi-(ﬁimdfgarhl (249 km) on NH-1 and NH-22, (now changed to Delhi-
Ludhiana-Amritsar-Kutra Expressway) in DelhiPunjab/J&K, (vi) Kolkats-Dhanbad (277 km) on NH-2
in West Bengal/Jharkhand and (vii) Delhi-Agra (200 km) an NH-2 in Delhj/UP,

Out of 66 Km length of Delhi-Meerut expressway, 30.63 Km length has already been awarded in
2 packnges and contract agreement is executed on 4.3.2016. Bid for one package of 19.284 Km length
has been received and are under evaluation, Feasibility study of remaining length is under progress,

In addition to above, Government has approved to take up one more expressway namely Eastern
Peripheral expressway for a length of 135 Km in 6 packages, The construction on Eastern Peripheral
Expressway has been started w.e.f 14,00.2015 {Appointed Date) with construction period of 30 months,

(¢)  NoMadam.

(d)&(e) Yes Madam. The construction on Eastern Peripheral Expressway has been started wief
14.09.2015 (Appointed Date) with construction period of 30 months. The construction of 30.63 Km

length of Delhi-Meerut expressway (two peckages) will be started after declaration of Appointed daze.
Completion date of remaining expressways could not be indicated since feasibility study is under /

O DO,
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o COMMITTEE ON GOVERNMENT ASSURANCES

MEMORANDUM No. 59

Qn 10 December, 2015, Shri R.Parthipan M.P,, addressed an Unstarred
Question No, 1893 to the Minister of Road Transport and Highways. The contents
of the Question along with the reply of the Minister of State In the Ministry of

Road Transport and Highways are as given in Annexure.

2, The reply to the Question was treated as an Assurance and requlred to be
Implemented by the Ministry of Road Transport and Highways within three months
of the date of the reply but the Assurance Is yet to be Implemented,

3, The Ministry of Road Transport and Highways vide OM. FNo. H-
11016/52/2015-RS dated 08 March, 2018 have stated that:-

“Thal this Ministry has forwarded format for preparing the action plan to
all the States/UTs with request to prepare and fumnish the same to the
Ministry of Road Transport & Highways so that National Action Plan could
be prepared. Most of the States/UTs prepared the action plan and furnished
It to this Ministry. These action Plans were forwarded to the Honble
Supreme Court appointed Road Safety Committee. The Committee
examined the actlon pian and observed that the action plan Is not In order
as [t needs to be mare specific In terms of fixing a time bound target for
fatality reduction, constitution of empowered and functional lead agency

= and allocation of resources for Implementing the identified measures, The
- Committee also directed States/UTs to submit the revised action plan. Now
e States/UTs are submitting the action plan to the committes. As such no
s proposal for preparing for National Action Plan is under consideration of the
ng Ministry. Now, therefore, no action lies with the Ministry.
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with the approval of Minister of Etaterin
the Ministry of Road Transpart and . Highways,

4. In view of the abave, the Ministry,

have requested to drop the above
Assurance,

The Committee may consider,

New DeLur:
DATED: 01 [sf[2020
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GOVERNMENT OF INDIA
MINISTRY OF ROAD TRANSPORT AND HIGHWAYS

LOK SABHA
TION N0, 1893

UES
answsmm EIH IQEII"“ DECEMBER, 2015
TRAFFIC M&NAGIHI:HT SYSTEM

1893, SHRIR. PARTHIPAN:
Will the Minister of ROAD TRANSPORT AND HIGHWAYS

wEw iEgeT M e A
be plensed to stie: [

{n) whether & study conducted by Institute of Road Transport Education (IRTE) has reported
ummﬁnvhhﬂmhﬂumhnlmmnfmmﬁnﬂnnﬂm&wﬂ

() if o, the details thereof along with the reaction of the Government thereto;

{c) whother it is a fact that the role end responsibilities of traffic management agencies are
over lapping and not properly defined; and

(d) if 50, the detuils thereof and the steps taken by the Government to prepare a national plan
o improve road safety and better traffic management system in the country?
ANSWER

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
(SHRI PON, RADHAKRISHNAN)

{a) & (b) Ministry of Road Transport & Highways has not received any such report.

(e) & (d) Enforcement of various provisions of Motor Vehicles Act, 1988, including traffic
mmmhmﬁhﬁmﬁm However, the Government

wERRE
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et _ COMMITTEE oN o VERNMENT ASSURANCES

S MEMORANDUM No. co

M Subject: Request for dropping of Assura € given In reply to Unstarred
i g Question No, 3200 dated 14 August, 2014 regarding "Decade of
‘:L: Action for Road EEFE{?"

t On 14 August, 2014, Dr. Shash Tharoor, M.P., addressed an Unstarreg
S Questicn No. 5200 to the Minister of Road Transport and Highways. The bext of
:th'\-

an the Question alongwith the reply of the Minjster je 25 given In the Annexure

s 2. The reply to the Question was treated as an Assurance by the Committee
*ﬁ and required to be implemented by the Ministry of Road Transport and Highways
-J:'."_’?:-r Within three months from the date of the reply but the Assurance 5 yat to be
% implemented,

%ﬁ- 3 The Miristry of Rpad Transport and Highways  yide o.M, FMNo, H-
; L1016/26/2014-RS dated 20" November, 3017 ang 7" February, 2018 have
mg stated as under:-

b “That this Ministry has forwarded format for preparing the action plan to all
i | the States/UTs with réquest to prepare and furnish the same (o the Ministry
b of Road Transport & Highways so that National Action Plan could be
i prepared. Most of the States/UTs prepared the action plan and furnished it
o o this Ministry, These Action Plans were farwarded to the Hon'ble Supreme
o Court appointed Road Safety Committee., The Committee examined the
s action plan and observed that the action Plan Is not In order as it needs to
£

State/UTs are submitting the action plan to the Committes, As such no

T proposal for preparing for National Action Plan is under consideration of the
2 Ministry. *

i, In view of the above, the Ministry, with the approval of Minister of State for

Road Transport and Highways have requested to grop the above Assurance.
The Committee may consider,

DATED - ol [0l {2220
NEw Deir;
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GOVERNMENT OF INDILA

e T MINISTRY OF ROAD TRANSPORT AND HIGHWAYS

1y

i LOK SABHA

1 UNSTARRED QUESTION NO. 5200

E‘?ﬁ ANSWERED ON 14™  AUGUST, 2014

= '.’

DECADE OF ACTION FOR ROAD SAFETY
5200, DR. SHASHI THAROOR:
Will the Minister of ROAD TRANSPORT AND HIGHWAYS
Few afveger 3t o dJd

be plensed to state:

R

(a) whether specific measures have been introduced to reduce road fatalities by 50% in pursuance of
the ‘Decade of Action for Road Safety’ adopied by the UN General Assembly for 2011-2020,

() if so, the detadls thereof,
{u}muuammmmmmnmufmmmmhhmm
and

(d) if so, the ressons for reduction in allocation?

ANSWER
THE MINISTER OF STATE IN THE
MINISTRY OF ROAD TRANSPORT AND HIGHWAYS

(SHRI KRISHANPAL GURIAR)

(a)ta(b)  Ministry of Rond Transport & Highways has adopted # multi-pronged strategy to
wddress the issue of roed sufety  besed on four E's of Road Safety viz, (i) Education (i) Enforcement
(iii) Engineering (roads as well as vehicles) and (iv) Emergency care and constituted five working
groups to recommend the course of mction. The consolidated report of the working groups

various short terms and long terms hus been advised to the States for implementation,

Emdunﬂulhm!dmmdinpmmuﬂha'ﬂuﬂdu of Action for RnldSnﬁt}r'ulmd
wmwmmwmmum ! FOCEES
l"hnﬁlﬂlmd Bufetj'*hmnlulhunn with State )

(¢) No, Madam.
{d)  Does not arise.

(LR
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LOK SABHA SECRETARIAT
COMMITTEE ON GOVERNMENT ASSURANCES

- MEMORANDUM No. &

On 27 August, 2012, Shri Raghuvir Singh Meena, Shri Somen Mitra, Shri
Bharat Ram Meghwal and Shri Ingerfit Singh Rag, M.Ps., addressed an Unstarred
Question No. 2424 to the Minister of Road Transport and Highways. The contents
of the Question along with the reply of the Minister of State In the Ministry of
Road Transport and Highways are as given In Annexure.

2. The reply to the QUeslénn was treated as an Assurance and required to be
Implemented by the Ministry of Road Transport and Highways within three months
of the date of the reply but the Assurance s yet to be Implemented,

3. The Ministry of Road Transport and Highways vide O.M. No. H-

11016/10/2012-PPP dated 22 August, 2016 had requested to drop the Assurance

an the following grounds:-

"That the reply was furnished as per the requirement of the guestion, The
proposal for construction of Delhi-Jaipur Expressway Is being finalized as
the feasibility report Is.being prepared by the NHAL It is pré-mature to say
any thing about project detalls Including mode of construction until
feasibllity Is finalized and proposal ls approved by the Cabinel. Hence, the
answer given by this Ministry may not be gualified for an Assurance. In
view of the above, it is requested not to treat the rely fumished in respect
of part (d) & {e) of Lok Sabha Unstarred Question No. 2424 answered an
27.08.2017 on the above subject as an Assurance and drop the above
Assurance from the list of pending Assurance."
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4. The above Fequest was not acceded to by the Committing at their si
held on pgt" January, 2017 and the Committee accordingly presented their 62nd
Report (16th Lok Sabha) on 01 August on 2017 inter-alia recommending that the
Ministry should pursue the matter and apprise then Committes of the fatest
developments in the matter and the Assurange be implemented,

5. However, the Ministry of Road Transport and Highways vide o.M, No. H-
11016/10/2012-PPP dated 15 November, 2017 have stated as under;-
"That the project was earlier identified for dE{reJupmant under NHDP-VI. In
.the meantime, Cabinet Committee on Economic Affairs has approved the
‘Bharatmala Pariygjna’ wherein the Instant Project has been dentified for
development and Proposed to be taken up. The ‘Bharatmala Pariyojna’
épproved by the Cabingt has revised delegation of powers etc*,
6. In view of the above, the Ministry, with the approval of Minister of Stata in

the Ministry of Road Transport and Highways, have requested to drop the above

The Committes M3y re- consider.
NEW DELHI:
Datep; hl'ful!.za&.
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. GOVERNMENT OF INDIA
o MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
= LOK SABHA
: UNSTARRED QUESTION NO, 2424

ANSWERED ON 27* AUGUST, 2012
DELHI-JAIPUR EXPRESSWAY.

2424, SHRI RAGHUVIR SINGH MEENA:
SHRI SOMEN MITRA:
SHRI BHARAT RAM MEGHWAL:
SHRI INDERJIT SINGH RAD:

Will the Minister of ROAD TRANSPORT AND HIGHWAYS be pleased to
ghte: ! ]
wew utaEd o wemet 5=

(u) the present status of Delhi-Jaipur Expressway which is proposed to be constructed on
the linés of Yamuna Expressway to Agra,

(i) whether route identification has been completed for the said Expressway,
I[c‘,lifm.l}mlumlhna:hmdmﬂngpnintuhh:sﬁdwyudhadimin
nctm,ﬂﬂmmdmmmmmmmmmmmumm
{d}whﬂh:rthcﬂﬂwmmmt]mpmmdmmlupualﬂmahuhsﬂnrﬁidcme
Expressway,

(e) iEm.ﬂuduuﬂnhumfmdlhnmuffundin;&nmmﬁun of this ambitious
Enpmmwmpmﬂmnﬂhltsmndanfmmmim;

{ﬂwhﬂhﬁmyﬁmdiuhuhumﬁmdfmlmﬂmquhhhm;ﬂﬁngmhﬂdmﬂmd
construction of the Expressway; and

{g) if 30, the details thereol?

ANSWER

THE MINISTER OF STATE IN THE
MINISTRY OF ROAD TRANSPORT AND HIGHWAYS

(SHIRI JITIN PRASADA)

(a) (b) & (c) The study for fixing the alignment (Pre-Feasibility Study) of Delhi-Jaipur

' Ewmhmnmﬂymdnmm.ﬁadlpmmnhhupmpuudﬂxm.
mduﬂingmtmdnﬂmhu,hundwdiumﬂmwimmmﬂmmw
mulﬂqjuthnmﬁ:ﬁnmlnfﬂn}whnﬂdl-ln]mM: given in principle consent
to an alignment which is to be finalized after concurrence of Govi. of Delhi.

i
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(d) & (e) In order to firm up best suited madel for implementation of Expressway
projects, Govenment is considering various options including township development at
certain pre-indentified locations along the Expressway. The mode of construction has not
yet been finalized ut this stage, el

(f) & (g) Afier finalization of the alignment, further Feasibility Study and Detailed
ijmhpmi:mhcmriednmmmmvmﬂumujm parameters and land
requirement prior to initlating action for appointment of Concessionsire. As such, exact
time frame cannot be ascertained at this stage,

LLE 3T
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LOK SABHA SECRETARIAT

COMMITTEE ON GOVERNMENT ASSURANCES
MEMORANDUM No. gL

Subject: Request for dropping of Assurance given in reply to Special Mention
dated 19,02.2014, regarding "Alleged Incident of Assault by CRPF and
Dalhi Police on Shri M.B. Rajesh and another Member of Parliament.”

On 19 February 2014, Shri M.B, Rajesh and varlous other M.Ps., addressed a
special Mentlon ta the Minister of Home Affairs and ralsed the following m_atl;er:'-

*Madam Speaker, on 14th February by around 4.30 p.m. we were
waiting for a car, which was sent from the Kerala House, In front of
our home in the V.P. House in Rafl Marg. At that time we saw a
group of North East students being attacked by CRPF right in front of
the V.P. House. We weore witnessing that. Then, as responsible
Members of Parllament and as responsible representatives of the
People, we went there and asked the police, "Why are you brutally
attacking thesa Innocent students? We Introduced ourselves and we
showed our Identity Cards. We told them that we are the Members
of Parliament. Despite that, they caught our collar and dragged us
on the road, and they thrown us Inside the bus, T was hit with Lathi
just below my chest and [ was beaten on my right leg, and then they
abused us, Insulted us and threatened us. This is shocking. They told
us: "You all MPs are criminals”. They abused us like anything. Then,
we were taken to the Parliament Street Police Station and there we
saw a group of students, most of the girls students from the Delhl
University and many other Universities. They complained to us that
the male police not only attacked them but also they sexually
harassed them,

2. In reply, the Minister of Parflamentary Affairs (Shri Kamal Nath) stated as
follows: -

"Madam, what the Hon. Member has said Is deplorable and
condemnable: and I think the strictest possible action should be
taken against the those police officials. This House is concerned
about what Is being happening with those from the North East-
young and old, The Government s seized of this matter, I would
request that as soon as this Raport from the hon, Member about the
Incldent, which, I repeat, Is deplorable and condemnable, Is recelved,
I will request the han. Home Minister also to take the strictest
possible action against those officlals for the misbehavier and also
for the attitude and approach towards the North-Eastern students.”
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3. The reply to the Special Mention was treated as an Assurance h%;;:’ the
Committee and required to be implemented by the Ministry of Home Affairs within
three months from the date of reply but the Assurance iz Yet to be implemented,

4. The Ministry of Home Affairs vige O.M. F. No. 11012/62/2014-Cdn dated 18
Nevember, 2014 had requested to drop the Assurance on the following grounds:-

{1}

(1

LY

(v}

(v}

"It Is observed that Deputy Commissioner of Police has submitted the
report after comoborating the facts from the footage of the CCcTV
Camera, As per the CCTV footage, Hon'ble MP Shrl M.B, Rajesh Is sean
entering the Police Station alongwith his students supporters on his
own and'not escorted by any police or security personnel, His clothes
were intact and do not have sign of any tear. The footage also shows
that due care and sensitivity has been shown by the police force while

It Is further stated that later In the evening, when the Hon'ble Mp
elleged that he was physically assaulted in the bus by CRPF persannel,
then Immediately, the senior police- officials of MNew Delhl District
summened the entire deployment of CRPF and Delhl Police personnel
and got them assembled in a single file formation and the Hon'ble Mps
were requested to dentify the polica personnel who could have
assaulted them, but the Hon'ble MPs failed to Identify and Police
personnel who could have assaulted therm,

Regarding Indiscriminate attack by CRPF and Delhi Police on North East
Students, it Is reported that prohibitory order under section 144 Cr. p.C,
were In force and these protestors maved towards Vijay Chowk minutes
before the impending movement of Hor'ble Prime Minister of India.
Several of these protestors belonged to non Morth Eastern reglon.

The action taken by the pofice was commensurate with the law & order
and security Implications of the sudden movement of the protesters
towards Vijay Chowk, especially in view of the movement of the
Hon'ble PM of India, The police acted In a restrained manner and took
steps to control the situation. The allegations leveled by the Hon'ble
M.P. are not based on facts.

The Police have conscientiously ensured that during public protests and
dharnas, due care is taken to ensure that the Hon'ble MP's esteem and
high constitutional position Is not compromised. Therefore, when the
Hon'ble MP informed about the adlleged assault, the senior palice
officers nat only made sustained efforts to ascertain and verify the
allegations, but also expressed thelr deep regret and personal apologies
to the Hon'ble MPs, The Delhl Police has always strived to maintain
utmost respect and reverence towards the elected representatives and
public functionaries,
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As per the report of CRPF, on 14/02/2014 at about 1230 hrs., students
halling from N.E. Reglon protested against atrocities committed on the

peaple halling from North East. They sat on Dharna near the main gate
of NDCR (New Delhi Cantrol Room) at about 1435 hrs.

A group of teachers of "Haryana Teachers Association™ also came at
NDOCR and protested for thelr demands. CRPF troops of 27 Bn-were
deployed at the place. At about 1630 hrs. troops of 27 Bn under
command Insp/GD B. Ranjeet Sharma, saw that students of North
Eastern reglon were coming from Rashirapatl Bhawan and being
chased by Civil Police.

Troop of CRPF only came to know from Sh. 5.8.5. Tyagl, the then DCP
New DIhi District, that 02 MPs were beaten by some security force.

In this connection all troops available at the spot i.e. Delhl Police as
well as troops from C/27, F/96 & E/118 Bns of CRPF were made to
assemble at NDCR for identification by senior Pollce Officer of Delhl
Police i.e. DCP, Joint Commissioner of Police and Shrl 5.8.5 Tyagi, IF5,
DCP New Delhi, in the presence of CPM Lok Sabha M.P. Sh. M.B.
Rajesh and CPI Rajya Sabha MP Sh. Achutan, but they did not identify
the person who had allegedly beaten/misbehaved with them. It Is
ctated that the person alleged to have beaten/misbehaved with the
Hor'ble MPs was wearing Khaki Shirt and Pant. However, on that day
CRPF personnel deployed were wearing Angola Shirt and no CRPF
persan was wearing Khaki Shirt.

As per Sh. 5.B.S Tyagl, IPS DCP Mew Delhi, the above MPs had
captured the photos of security person who had beaten them but even

after repeated requests by him, the same was not provided to Delhi
Police by the said MPs.

The Hon'ble MPs have not mentloned the name of any CRPF/Delhi
Palice officer or official. CCTV footage also does not show any assault
on the MPs or student protestors. In the fine-up of CRPF and Delhl
Police personnel, the Han'ble MPs falled to identify the alleged culprits.
In the circumstances, It Is not possible to Implicate or hold responsible
any officer/official of the security forces. Because of these reasons, the
Assurance on special Mention dated 19.02.2014 cannot be fulfilied. It is
therefore, requested to get the Assurance dropped after taking the
matter with Committee on Government Assurance.

. The above request for dropping the Assurance was considered by the
Committee at thelr sitting held on 15 February, 2016 and it was decided not to drop
the Assurance. The Committee accordingly presented thelr Thirty-Fifth Report (16th
Lok Sabha) on 10 May, 2016 inter alla pointing out that Instead of making serlous
efforts to identify and nab the culprits, the Minlstry have downplayed/neglected the

=




e -—n_.:.lm—\_‘r_m,: eI P L

i C @ Incident narrated by the Hon'ble Members and have also given an impression that
47 the Hon'ble Members were lying and misieading the House. The issue being a
sensitive matter which puts parliamentary privilege at stake, the Committee urged
upon the Ministry to take more concerted efforts to identify, nab and punish the
culprits and if required hand over the case to the CBI for a proper Investigation Into
the matter,

B, However the Ministry of Home Affairs vide O.M. F. No. 11012/62/2014-Cdn
dated 08 August, 2017 have stated as under:

“With regard to the above mentioned Assurance Lok Sabha Secretariat
had directed to make more concertad efforts to identify, nab and
punish the rogue police personnel. Accordingly, Delhi police was
requisted by this Ministry to investigated the matter agaln and submit
the regort to this Ministry, Sh. Braja Kumar Singh, IPS, DCP, New delhi
has informed that the matter has been again enquired into and during
the course of enquiry, a few police personnel wha were detailed on
duty at the time of the alleged incident, have been examined. They
falled to point outfidentify the erring police officials irvalved In the
alleged assault. It has been further stated that sincere effarts wera also
made to join the public witnesses to find out any clue but no Fruitful
result gained. In view of the above, DCP, New Delhi has stated that no
fresh enquiry Is feasible at this stage."

7. In view of the above, the Ministry, with the approval of Minister of State In the
Ministry of Home Affalrs, have again requested to drop the above Assurance,
The Committee may re-consider.
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12.37 hrs.

(iv)Re : Alleged incident of assault by CRPF and Delhi Police on Members
of Parliament.

SHRI M.B. RAJESH (FALAKEAD): Madam, with deep pain and anguish, 1
would Tike to draw the attention of this august House, the Government and the hon.
Speaker to a shocking incident of assault by CRPF and Delhi police on me and
ancther hon, Member of the other House, n senior aged hon. Member of the other
House.

Madam Speaker, on 14" February by around 4.30 p.m. we were waiting for
g car, which was sent from the Keraln House, in front of our home in the V.P.
House in Rafi Marg, At that time we saw a group of North East students being
attacked by CRPF right in front of the W P, House. We were witnessing that.
Then, as responsible Members of Parliament and as responsible representatives of
the people, we went there and asked the police, “Why are you brutally attacking
hese innocent students? We introduced ourselves and we showed our Identity
Cards. We told them that we are the Members of Parliament. Despite that, they
caught our collar and dragged us on the road, and they thrown us nside the bus, |
was hit with lathi just below my chest and 1 was beaten on my tight leg, and then
they abused us, insulted us and threatened s, This is shocking. They told us:
¥ ou all MPs are criminals”. They abused us like anything. Then, we were taken
to the Parlinment Street Police Station and there we saw & group of students, most
of the girl students from the Delhi University and many other Universities. They
compluined to us that the male police not only attacked them but also they
sexually harassed them, They pointed out who are the responsible police officers,
Some students were present theee, They complained that these people even
sexually harassed them.
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Then, senior leaders and Members of Parliament came, the police officials
apologized 1o us and we were released affer one hour,

I do not accept their apology becausc it was an insult and it was a blatant
violation of privilege.

Madam Speaker, what we did was i the true spirit of the concem
expressed by this House a few days ago.

Madam Speaker, the other day, you made an announcement from the chair
condemning the attacks on the North-Eastern students; and the entire House,
despite various other differences, unanimously accepted that announcement.

I believe that 1 also acted in the true spirit of that condemnation of this
House. It was proper for me. .. (fnterruptions)

MADAM SPEAKER: All right.
SHRI M.B. RAJESH : Madam, give me just one more second, | want to
conclude. .. (Inferruprions)
MADAM SPEAKER: Just one minute, I want to speak. What is this? T want to
speak from the Chair,

o« (Interruplions)
SHRI M.B. RAJESH - Madam, let me conclude
MADAM SPEAKER: Please sit down. [ want to speak from the Chair. T want to
speak on behalf of all of vou from the Chair.

Let me speak because | want to really condemn this incident on behalf of
the whole House unequivocally. It is concerning the safety and the dignity of the
Members of Parliament — Members of this House — and also the safety and dignity
of all the people — young, old of North-East — and also of the women and girls of
ur couniry,

3%
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%0, we have taken cognizance of it. You please send me a written complaint. 1 will
tuke action on that.
[ would now reguest the hon. Minister to kindly respond.

THE MINISTER OF URBAN DEVELOPMENT AND MINISTER OF
PARLIAMENTARY AFFAIRS(SHRI KAMAL NATH): Madam.....
(Interruptions)
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12,45 hrs.

(v) Re : Alleged ill-treatment to the students and people of North-Eastern
region.

SHRIMATI BUOYA CHAKRAVARTY (GUWAHATI): Madam Speaker, 1 want
1o Bring it to your notice that nowadays, North-Eastern students and other North-
Eastern people who are doing jobs in Delhi, have been issued urgent notices to
vacate their residential houses.

Madam, as we also know, the North-East comprises of seven States
and Sikkim has also joined them, The important point is that thousands and
thousands of students and other people from the North-East are here in Delhi for
better education, for better facilities and better jobs. But now, all of a sudden, they
have been given notices to vacate their houses, ,

You know that there is already a sense of alienation in the minds of such
people. If such things happen, what will be their fate? The entire North-Fast s
surrounded by the foreign countries. China s already increasing its activitics in
Arunachal Pradesh. Mayanmar is now a hub of extremists.  So, if such things
happen here, where will the poople of North-Fast go?

That is why we urge, Madam Speaker, that you must come to the
rescue of the North-Eastern people.  Your intervention will only help them.
MADAM SPEAKER: Thank you so much,

oo | Interruplions)
SHRI KAMAL NATH: Madam, what the hon. Member has said......
(Interrupiions)
MADAM SPEAKER: Hon. Minister is responding. Please listen to him.

oo (nterruptions)

MADAM SPEAKER: Please address the Chair.
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SHRI KAMAL NATH: Madam, what the hon. Member has said is deplorable and
condemnable; and 1 think the strictest possible action should be taken against the
those police officials. ... (Interruptions)
e e ;T A, A ot g e e = B RS g difg)
SHRI KAMAL NATH: This House is concemed.... .. (Interruptions)
MADAM SPEAKER: | know it is a very sensitive matter.

... [Interrupiions)
SHRE] KAMAL NATH: This House is concerned about what is being happening
with those from the North-East - young and old. The Govemment is seized of this

* matter. | would request that as soon as this Report from the hon. Member about

the incident, which, | repeat, is deplorable and condemnable is received, 1 will
request the hon, Home Minister also to take the strictest possible action ngainst
thase officials for the misbebaviour and also for the attitude and approach towards
the North-Eastern students,
MADAM SPEAKER: And, the girls,
SHRI KAML NATH: Yes, of course. It is incumbent upon us to stand by them at
this point of time.
MADAM SPEAKER: Now, Shri Sharad Yadav,

... UInterruptions)
MADAM SPEAKER: Those who want to associate themselves with this incident,
they may send the slips; and their names will be associated.

... (Interrupiions)
MADAM SPEAKER: The names of Shri Badruddin Ajmal, Shri Prem Das Ras,
Shri Jitender Singh Malik, Shri P.L. Punia, Shri Khagen Das, Shri Joseph Toppo,
Shrimati Jaya Prada, and Shei Lalit Mohal Suklabaidya will be associated in
connection with the issues raised by Shri M.B, Rajesh and Shrimati Chakravarty.
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LOK SABHA SECRETARIAT
COMMITTEE ON GOVERNMENT ASSU

)] Unstarred Guestion No. 2081 dated 16.12.2003 regarding "Khas! Language in
gth Schedule,” (Annexure-I).

(M) Unstarred Question We. 1121 dated 07.12.2004 regarding “Inclusion of
Reglonal Language in the Eighth Schedule.” (Annesure-11).

[y Unstarred Question No, 3892 dated 20.12.2005 regarding *promotion of
Rajasthani Language.” (Annexure-IIT).

(v} Unstarred Question No. 1715 dated 16.05.2006 regarding "Inclusion of Gondi
Language in Eighth Schedule of Constitutlon.” (Annexure-1V).

(v) Unstarred Question No. 942 dated 28.11,2006 regarding “Languages In
Eighth Schedule.” (Annaxure-V).

(vi) Calling Attention Motion dated 18.12.2006 regarding “Need to Include
Bhojpuri Language in the Eighth Schedule to tha Constitution.” (Annexure-VI).

(vil} Unstarred Question No. 720 dated 27.02.2007 regarding "Inclusion of
Languages in the Elghth Schedule.” (Annesure-VIT}.

(vill) Unstarred Question Mo, 4107 dated 22.04.2008 regarding "Inclusion of
Languages In Eighth sehedule.” (Anneure-VIIL,

{ix) Unstarred Question No. 5130 dated 27.04.2010 regarding “Criteria for
Inclusion of Languages In Eighth Schedule.” (Annexure-IX).

(x) Unstarred Question No. 4386 dated 07.12.2010 regarding “Inclusion of
Languages in Eighth Schadule.” (Annexure-X).

(1) Unstarred Question No. 5474 dated 06.09.2011 regarding *Inclusion of
Languages In Eighth Schedule.” (Anrexure-XI).

(i) WUnstarred Question Mo. 4268 dated 20.12.2011 regarding *Development of

Tribal Languages.” (Annexdre-XIL).
(will) Calling Attertion Motion dated 17.05.2012 regarding “Meed to Include
Bhojpur! language In the Eighth Schedule” veee 7 (Annexure-XII).
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f (xvl) Unstarred Question No, 743 dated 27.11.2012 regarding “Inclusion of
“ Languages.” (Annexure-XIv),

%: (xv) Starred Question Mo. 356 dated 18.02.2014 regarding “Inclusion of
I Languages.” (Annexure-Xy), i |

(XVI) Unstarred Question No. 3640 dated ‘05.08.2014 regarding "Inciusion of
Languages in Eighth Schedule.” (Annesxure-XV1).

{(XVII) Unstarred Question No. 2184 dated 10.03.2015 regarding "Inclusion of
Languages.” (Annesure-XVII), ' '

{(xvi) Unstarred Quéstion Mo. 1407 dated 26.07.2016 regarding “Inclusion of
Languages In Eighth Schedule.* (Annexure-XVIIT).
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i The above mentioned Questions/Calling Attention Mations were asked/ralsed
‘g} by various MPs. to the Minister of Home Affalrs. The contents of the
14 Questions/Calling Attention Motlons along with the replies of the Minister are as
__hgg_ given in Annexures (I to XVIIL),

%‘ 2. The replies to the Questions/Calling Attention Motions were treated as
3. Assurances and required to be Implemented by the Ministry of Home Affairs within
é’} three months of the date of the reply but the Assurances are yet to be implemented,
o 3. The Ministry of Home Affairs vide their O.M. No. H-11017/1/2007-NI-IT dated
13 April, 2009 had requested for dropping the Assurance mentioned at 51, Nos. N to

(vi) and (viii) on the following grounds:-

L

"It Is stated that at present demands for inclusion of 38 more languages In
the Eighth Schedule to the Constitution are pending with this Ministry,

A Committee was constituted in 2003 under the Chairmanship of Shr Sitakant
Mohapatra to evolve a set of objective criteria with reference to which all
4 proposals/representations for more languages in the Eighth Schedule could
I be examined and finally disposed of, The Committee submitted Its report and
s made certain recommendations. No decision so far has been taken elther to
accept or reject the report of the Committee, and the report has been kept In

abeyance.

Meanwhile, a draft Cabinet note for Incluslon of Bhojpurl and Rajasthani

languages was drculated by this Minlstry among various departments for

their views and comments. This was done even while a declsion on

Mohapatra Committee was still pending. Various departments provided their
E
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o » 2 _amments. Department of Personnel & Training (DOPAT) Informed, with the
e approval of the Prime Minister, that the candidates appearing In the Clvil
W Garvices (Maln) Examination conducted by Union Public Service Commission
i (UPSC) are aliowed to take the examination in any of the languages included

in the Eighth Schedule to the Constitution. UPSC has requested that the
present link between the Eighth Schedule languages may be delinked from
the Commission's scheme of examination keeping In view the problems faced
by the Commission In conducting the examination In all the Eighth Schedule
languages. In view of this, DOP&T Informed that the matter of inclusion of
Bhojpurl and Rajasthani languages in the Eighth Schedule to the Constitution
may be deferred till a decision |s taken by the Government on the language
esue with reference to the UPSC examinations.
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Department of Personnel & Training has now infarmed that UPSC is already
facing problems In conducting the examinations in some of the languages
A included in the Eighth Schedule as some of these languages are not being
% taught at graduation level In various Unlversities/Colleges and most of the

medical, technical and science subjects are taught primartly in English/Hindi

- only, It has recommended that the question of Including languages in the

e ; Eighth Schedule of the Constitution may be consldered after the related

i Issues are resolved and academic level of the languages and the resources
£ available reach a level so as to meet the UPSC standards.

Department of Personnel & Tralning has also informed that a large number of
% parliamentary Assurances in the name of their department on the Issue of
HE conducting the examination by the UPSC In all the languages of Eighth

ﬂ;? Schedule have been dropped by the Committee on Government Assurances
A of both Lok Sabha and the Rajya Sabha In view of intrinsic difficulties,

sl

o In view of the fact that the issue of Inclusion of languages In the Eighth
Echedule to the Constitution is linked to the issue of conducting of
] axamination In these languages by UPSC, and It would not be passible to
% indicate a fixed time frame as to when the Issue would be completely
e resolved, It is requested that the aforesaid Lok Sabha Assurance may be
iy dropped.”

i

A 4. The above request of the Ministry was considered by the Committee at their
iz sitting held on 29 October, 2009 and the Committee decided not to drop the above
i mentioned Assurances, The Committes accordingly presented thelr Fourth Report

(15th Lok Sabha) to the House on 16 December, 2009 in which the Commiktes
B recommended that a final declsion In the matter may be taken at the earliest.

Eh= 5. However, the Ministry of Home Affairs wide thelr O.M. No. H-11016/19/2005-
| NI-II dated 25 Movember, 2011 had again requested to drop the Assurances
3
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mentioned at 5I. Nes. (1) to (vi) and (vill) alongwith the Assurances mentioned at Sl
Nos. (ix) to (i) on the following grounds:-

“That at present demands for inclusion; of 38 more languages in the Eighth
Schedule to the Constitution are pending with this Ministry.

A Committee was constituted In 2003 under the Chairmanship of Shrl Sitakant
Mohapatra to evolve a set of cbjective criteria with reference to which all
proposals/representations for inclusion of mare languages in the Eighth
Schedule could be examined and finally disposed of. The Committee
submitted its report and made certain recommendations. No decision has so
for been taken either to accept or reject the report of the Committee,

Meanwhile, a draft Cabinet note for inclusion of Bhojpurl and Rajasthani
languages was circulated by this Ministry among various departments for
their views and comments, Various departments provided their comments,
Department of Personnel & Training (DOPET) informed, with the approval of
the Prime Minister, that the candidates appearing in the Civil Services (Main)
Examination conducted by Unlon Public Service Commission (UPSC) are
allowed to take the examination In any of the languages Included In the
Eighth Schedule to the Constitution, UPSC has requested that the present link
with the Elghth Schedule languages may be delinked from the Commisslion’s
scheme of examination keeping In view the problems faced by the
Commission In conducting the examination in all the Eighth Schedule
languages, In view of this, DOPAT Informed that the matter of inclusion of
Bhojpuri and Rajasthani languages in the Eighth Schedule to tha Constitution
may be deferred till a decision Is taken by the Govemnment on the language
Issue with reference to the UPSC examinations,

Department of Personnel & Tralning has further Informed that UPSC Is
already facing problems In conducting the examinations In some of the
languages included In the Eighth Schedule as some of these languages are
not being taught at graduation level in various Universities/Colleges and most
of the medical, technical and sclence subjects are taught primarily In
English/Hindl only. It has recommended that the question of Including
languages in the Eighth Schedule of the Constitution may be considered after
the related issues are resolved and academic level of the languages and the
resources available reach a level so as to meet the UPSC standards.

Department of Personnel & Tralning has recently submitted the status note
stating that the Department of Personnel & Training Is concermed with the
subject only from the point of writing answers In UPSC Examinations. UPSC
constituted a High, Level Standing committee to examine the modallties for
Implementing the recommendations of the Parllamentary Resclution in a
manner consistent with the high standards of UPSC, for the existing
languages in the Eighth Schedule,
- 6l
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It is also stated that during the oral evidence in January, 2011 before the
Committee on Government Assurances in Rajya Sabha regarding disposal of
pending Assurances In this Division, Home Secretary had stated that It is
nelther practical nor financially viable nor administratively feasible at present
ko Increase the number of official languages. On the basis of the same, with
the approval of the Home Minister, we have requested Rajya Sabha
secretarlat to drop the Assurances pending In this Ministry.

In view of the fact that the lssue of Inclusion of languages in the Eighth
cchedule to the Constitution is linked to the lssue of conducting of
saminations in these languages by UPSC for which UPSC has raised
recervations and has constituted a High Level Standing Committea to look’
into this Issue, it would not be possible to indicate a fixed time frame as to
when the fssue would be completely resolved: It is, therefore requested that
tha aforesald Lok Sabha Assurances may be dropped.”

6.  The above request of the Ministry was again considered by the Committee at
thelr sitting held on 20 July, 2012, and the Committee decided not to drop the
above mentioned Assurances,  The Committee accordingly presented thelr
Twenty-Fourth Report (15th Lok Sabha) to the House on 04 September, 2012 In
which the Committee inter-alia recommended that languages are Important and
ane way of keeping them alive is to include them in the Eighth Schedule of the
Constitution.

7. Howaver, the Ministry of Home Affairs yide O.M. No. H-11021/3/2014-NI-11
dated 17 January 2018 and 23 May 2018 have stated with regard to the above
mentioned 18 Assurances as under:-

"jy  That there are 18 Lok Sabha Assurances regarding the Inclusion of languages
in the Eighth Schedule to the Constitution pending with the Ministry of Home
Affairs. In all the above cases, In reply to the Pariament Questions we have
inter-alia answered to the effect that the objective criterion for the Inclusion
of more languages In the Elighth Schedule to the Constitution Is being evolved
for deciding the Inclusion or other-wise of a language in the Elghth Schedule.
This has been treated as an Assurance by the Ministry of Parliamentary
Affairs, and extension of time for fulfilling the Assurances In each case Is
being sought regularly.

(i) 1t may be neted that a Committee of Linguistic Experts (3hr Sltakant
Mohapatra) was constituted In 2003 to evolve a set of objective criteria with
referance to which all proposals/representations for Inclusion of more
languages in the Eighth Schedule could be examined and finally disposed of,
The Committes submitted its report in 2004, In order to take a concusive
decision with respect to each of the criteria proposed by the Sitakant
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(v)

8.

Mohapatra Committee, In subseguent times, different Committess were
formed. However, no objective criterda could be finallzed till now,

It is stated that four languages |.e. Bodo, Dogri, Maithili and Santhall were
Included in the Eighth Schedule in the year 2004, Since then no language has
been included due to the divergent opinions of the stake-holders on the
lssue, In this regard, it may also be mentioned that the benefits that accrue
to the languages Included In the Eighth Schedule to the Constitution come
under the furisdiction of various Ministries/Departments including Ministry of
Home Affairs, and all the stake-holder Ministries have divergent opinion on
the Issues. The decision in question centres around not only on the criteria
but also on the jmplications that would follow in case of inclusion of a
language in the Eighth Schedule.

It is pertinent here to mention that inclusion of any language in the Eighth
Schedule to the Constitution requires foliowing a certain procedure which
entails amendment to Constitution. The matter/representation for any
language to be Included in the Eighth Schedule to the Constitution is first
examined by the Government. Then a legisiative proposal Is prepared In
consultation with the Ministry of Law and Justice. After it Is decided to
proceed with the legislation, a Cabinet Note |s prepared for seeking approval
Of the Cabinet. After the approval Is sought from the Cabinet, the
Parliamentary procedure to pass the Bill starts which Includes giving notice of
Intention to move the Bill, to introduce the BIll for consideration and passing
and finally the passing of the BIll. Thus, It Is seen that the matter requires
both the Executive and Legislative branches of the Government to go hand in
hand for making and amendment in the Constitution. The Parliament s
competent to make the required amendment in the Constitution.”

In view of the above, the Ministry, with the approval of Minister of Home,

have again requested to drop the above Assurances,

The Committee may re-consider,

Mew DELMI:

DATED: ©ifol[2020
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GOVERNMENT OF INDIA
MINISTRY OF HOME AFFAIRS
LOK SABHA

UNSTARRED QUESTION NO 2081
ANSWERED ON 16.12.2003
KHASI LANGUAGE IN BTH SCHEDULE

zu“'l\mdilh shri Paty Ripple

(a) the citeria for incluslon of a language In the Bth Schedule of the Constitution;

(b) whallar the Governmant recelved any representation for tha inclusion of the Khasl
Languagain the Bth Schadule whieh Is & rich tribal language In the North Eastarn Reglon]
and

(g) W sp,the steps taken by the Government for the inclusion of the language to the Bth ,
the Constitution?
' ANSWER

MINISER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI 1. D. SWAMI]

[a): Meeriteria has been laid down in the Constitution Tor inciusion of any languaga In the
Eighth¥chedule to the Constitution.

{b) & {d: Representations have been recelved for Inclusion of varlous languages, including
Khasi mguage, In the Eighth Schedula to the Constitution, A Committee has been
constitted under the Chalrmanship of Shrl Sita Kant Mohapatra to make recommendations,
to avolve a sat of objective eriteria for Inclusion of more languages, Including
Khasi s the Eighth Schedule to the Constitution, The Governm der tha '
recomsendations of the Committee and take a suitable decision In the matter,
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' Annexure-11
GOVERNMENT OF INDIA
MINISTRY OF HOME AFFAIRS
LOK SABHA
UNSTARRED QUESTION NO 1121
ANSWERED ON 07.12.2004
INCLUSION OF REGIONAL LANGUAGE IN EIGHTH SCHEDULE

A1 Sagh Shrl Dushyant

Will the Minister of HOME AFFAIRS be pleased to state:-

(a) whetherthe proposal to include some reglonal languages particularly Rajasthanl
language iathe elghth schedule of the constitution is under consideration of the

Governmen; and

(b} if so, the steps taken/being taken to implement such proposal?
ANSWER
MINISTERGF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI SRIPRAKASH JAISWAL )

(a) & (b):The Sita Kant Mohapatra Committee constituted to evolve a set of objective

criteria ferinclusion of more languages in the Elghth Schedule has submitted its report. A
hedule, Incliding

decision enthe pending demand for Inclusion of languages In the El
ﬁlmi{iﬁﬁm eration in the light of the recommendations of the Committea.

—
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GOVERNMENT OF INDIA
MINISTRY OF HOME AFFAIRS
LOK SABHA
UNSTARRED QUESTION NO 3892
ANSWERED ON 20.12.2005
PROMOTION OF RAJASTHANI LANGUAGE

3892 g h Shri Dushyant

will the Minister of HOME AFFAIRS be pleased to state:-
Governmant has any proposal undar consideration to promota the

(b} ¥ 5o, the details thereof; and

{c) the steps taken in this regard?
: ANSWER i

MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI SRIPRAKASH JIAISWAL)

(a) to (c): Demands of Rajasthani and verious other languages for inclusion in the Eighth,
Schedule to the Constitution are pending with the Government.

A Committes was sat up under Shri Sitakant Mohapatra to evolve a set of objective
criteria for inclusion of more languages In the Eighth Schedule, The Committee has

submitted its report and made certain recommendations. A decision on the pending :
schedule, including I[i-}ﬁ-ﬁi:ni; will ba

demands jon of langu in
taken In the light e recommendations Comm ;
s e

£6 .



(a): whathar Government has recelved any memorandum from ~All India Gond Samaj

F e

Annexure-IV

GOVERMNMENT OF INDIA
MINISTRY OF HOME AFFAIRS
LOK SABHA
UNSTARRED QUESTION NO 3715
ANSWERED ON 16.05.2006

INCLUSION OF GONDI LANGUAGE IN TH SCHEDULE OF
CONSTITUTION

718 Mohite Shril Subodh

Wil tha Ministar of HOME AFFAIRS be pleased to state:-

Raligious Conference” to include Gondl Language In the Elght Scheduls of the Constitution
of Indla; and

(b): if so, the reaction of the Government thereon?

ANSWER

MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI SRIPRAKASH JAISWAL)

(@) & (b): Demands of Gondi and various gther languages for inclusion In the Eighth
Schedula to the tution are pending with the mEnt.

A Committee was set up under Shri Sitakant Mohapatra to evelve a set of objective .
@ Tor lon of more langua in « The Committes has

m rt and made certain mmendations. A declslon on the pending
demands for Eluli‘lnn. of languages In {E IE]EF: Schedule, Including Gondl, will be taken

in the light of the recommendations of the Committes.

T
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) ~ GOVERNMENT OF INDIA
b MINISTRY OF HOME AFFAIRS
& LOK SABHA
i UNSTARRED QUESTION NO 942
: ANSWERED ON 28.11.2006
6 LANGUAGES IN EIGHTH SCHEDULE
e
Efl 9432 . Reddy Shri Karunakara 6.
ﬂ;.
Sk i
..,.-'_i
’%i Will the Minister of HOME AFFAIRS be pleased to state:-

{a) Whether the governmant has recelved any proposal from the Stats Govarnmant of
Karnataka for Inclusion of Kodava Language In the 8th schedule of the Constitutlon;

{b) If so, the detalls thereof |

() Whether the Govarnment has also recelved any proposal from other State Governments
1nstitution for Inclusion of languages in the 8th Schedule of the Constitution]

(d) If so, the detalls thereo! alongwith the names of the languages State-wise; and

{e) The time by which these languages are llkely to be included in Bth Schedule of the
Constitution?

ANSWER

MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI SRIPRAKASH JAISWAL)

(a) to (d) : Yes, €ir, The Government has received demands from State Governments/
. Chief Ministers for Inclusion of various languages, incl uding Kodava, in the Eighth

- schedule to the Constitution as followsi-
“
sga- Hana of Languags ftata Sovernsant
rh 1) Bhojpuri Bihar
wh! ii) Chattisgazhi Chattisgarh
i 4ii} Bhutia, Lepcha & Limbos gikkism
&t Lw Kodava & Tulu Karnataks
| S v MizD Hizornm
.‘;’:_"'-r' wil Rajmsthani fajasthan
P! vii] Tenyidis
3
i
P |
s 63 '
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(e): A Committee was set up under Shri Sitakant Mohapatra to evolve a set of objective
griteria for inclusion of More languages in the EF Sch dule, The CommitE

luﬁﬁﬂﬁd Its report and o ertaln recommend3 un:. e demands for Inclusion of
guages In the hth Schedule will ba considered In the light of the
dlﬂllﬂ'n
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Calling attention to matters of urgent public importance —need to include
shojpurl language In the Eighth Scheduled to the Constitution, raised by Sl
Prabhunath Singh, MP on 18 December, 2006 wherein he inter alia desired to know

the following:-

i ssir, T through you would fike o draw the attention of the Hon'ble Minister of
2] : Home Affairs for including Bhojpuri language In the Eighth Scheduled. 1 would ke to
e & urgethatmegmurﬁfnrindudhgahnjmﬂlanguaga in the Eighth Schedule Is very
s =v1s 1 P the Government has Incduded languages spoken by lesser
i mwmmmmmwmmxmmmwmmpun
e mmwmmmmmmsgmmmmmmhrcnpum
i by a population of 24 crore in India and abroad............ . 1 would like to demand that
12 Rajasthanl language may also be included in the Eighth Schedule along with
-:.. WH.....---.-.....

e in rely, the then Minlster of State in the Ministry of Home Affalrs (Sl

i

Sriprakash Jalswal) stated as follows :-

-
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both these languages will get recognition........... -,
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i GOVERNMENT OF INDIA

MINISTRY OF HOME AFFAIRS
LOK SABHA

UNSTARRED QUESTION NO 220
ANSWERED ON 27.02.2007
INCLUSION OF LANGUAGES IN TH SCHEDULE

220 . Shrl Harlsingh Nasaru Rathod

] Smt. Nivedita Mane !

Shri Eknath Mahadeo Gallwad

Shri Kirti Vardhan Singh ' -

Shri Shailendra Kumar i

Wil the Minister of HOME AFFAIRS be pleased to statei-

Ay

(a) whether the Government has recelved memorandums/representations/ reports from
various assoclations/ organisations/Members of Parllament/State Governments Including from
Sitakant Mahapatra Report for inclusion of various languages including Banjara language In the

Bth Schedule of the Constitution;

(b) if so, the details of the representations / recommendations / suggestions and names of
languages thereof, State-wise;

(¢) the steps taken by the Government to include each language in Bth Schedule of the
Constitution Including Banjara language; and

(d) the time by which such languages are likely to be included in the Constitution? ANSWER

MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI SRIPRAKASH JAISWAL)

(a) & (b) : Yes, Sir. The representations for inclusion of 37 languages viz. Angika, Banjara,
Bazika, Bhojpuri, Bhoti, Bhotla, Chhatisgarhi, Dhatki, English, Garhwall(Pahari), Gondl, Gujari,
Ho, Kachachhl, Kamtapurl, Khasl, Khul, Kodava (Coorg), Kok Barak, Kumaon| (Pahari),
Kurak/Kurukh, Kurmali, Lepcha, Limbu, Mizo (Lushai), Magahi, Mundarl, Nagpuri, Nicobrese,
Paharl (Himachali), Pall, Rajasthani, Sambalpuri/Kosali, Shaursenl {Prakrit), Siralkl, Tenyldie
and Tulu for Inclusion in the Eighth Schedule to the Constitution have been received from

] various States including organizations and individuals. The Sitakant Mohapatra Committes,
e which was set up to evolve a set of objective criteria for Inclusion of more languages in the

e Eighth Schedule had submitted its report indicating the criterla to be adopted for Inclusion of
languages in the Eighth Schedule. '

i (c) & (d) : The demands for Inclusion of these lan
Schedule will be considered, ‘
an rnment decislon thefeon. —

—

uages including Banjara in the Eighth

Z".‘_J-',L-
L A0
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GOVERNMENT OF INDLA
MINISTRY OF HOME AFFAIRS
LOK SABHA
UNSTARRED QUESTION NO 4107
ANSWERED ON 22.04.2008
{NCLUSION OF LANGUAGES IN EIGHTH SCHEDULE

¥

4107 Barman Shri Hiten
= i

Bose Shri Subrata

Will the Minister of HOME AFFAIRS be pleased to state:-

{a) whether the governmant had consldered tha report of Sitakant Mohapatra Committes
for Inclusion of 37 languages including Bhotla and Lepcha in the Eighth Schadule of the

Constitution;
[h) If 8o, the detalls theraof; ,

{c) If not, the reascns therafor; and

{d) the tima by when these |[anguages are likely to be Included In the Elghth Schadule of
the Constitution?

ANSWER
MINISTER OF STATE IN THE MINISTRY OF HOME AFEAIRS{SHRI SRIPRAKASH JAISWAL)
(@) to (d): ttee, which was set up, inter-alie, to evolve a
of objective criteria for INCIUSION of more JARgUBRT jhth Schedule, submitted ILs
undr examination [n consuitatio h the concerned departments of

report and the same is B {£14 W i
the Central Govern nt.No time frame can ba Wmﬂﬁﬂﬁﬁn of the damands for
Tnciusion of more languages including Bhotia and Lepcha in the Elghth Schedule as It
involvas a lot of consultation with the concarned departments of the central Government.



Annexure-IX

GOVERNMENT OF INDIA
MINISTRY OF HOME AFFAIRS
LOK SABHA
UNSTARRED QUESTION NO 5130

ANSWERED ON 27.04.2010
CRITERIA FOR INCLUSION OF LANGUAGES IN EIGHTH

SCHEDULE
5130 yighra Shri Mahabal
Hussaln Shrl Syed Shahnmwaz I
Agurwal Shri Jal Prakaah
:11.1 tha Minlster HOME AFFAIRS be pleased to statei-

{a) the criterla adoptad for the inclusion of a language In the Eighth Schedule of the
Indian Constitution as an official language;

{b) whether any committes has been set up to revise/change the criteria;

L]

(e} If so, the detalls thereof alongwith the composition and terms of reference of the
committes; and

{d} the time by which Government is likely to take a final decislon on the inclusion of
Bhejpuri and Rejasthani in the Elghth Schedule of the Indian Constitution?

ANSWER

MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN)

(a): No criteria has been laid down In the Constitution of India for inclusion of a
language in the Eighth Schedule of tha Constitution. '

(b) ta (d): A committea was set up in September 2003 under the Chalrmanship of Shri
Sitakant Mohapatra to evolve a set of objective eriteria for Inclusion of more
langusges In the Eighth Schedule to the Constitution of India, The committee
submitted ts report In 2004 and made cartain recommendatiens.

The composition of the committea is as follows:

(1) Shri Sitakant Mohaptra - Chalrperson

s
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* (i) Shri Bh. Krishnamurti - Member

| (W) Shri B.K, Sharma - Member

(iv) Shrl Gopl Chand Narang - Member

(v) Dr. Birendranath Datta - Member

{vi) Shri 5,R. Faruqui - Member

.Ti‘} (vil) Prof. Suraj Bhan Singh - Member

i_:vlll) Shri Udya Narayan Singh - Member

iy (Ix) Secretary, Deptt of - Member s::rehw Official Language
o The terms of reference of the Committee:-

(1) To evolve a set of objective criteria with reference to which all proposals/
representations for inclusion of more languages In the Eighth Schedule could be
examined and finally disposed of and also consider the feasibility of including
languages in the Eighth Schedule of the Constitution for which requests have been
recelved.

T o TR

S
shaile

{ii) To study the feasibility of treating all 18 languages included in the Eighth
Schedule to the Constitution as Official Languages.

Th the mittee Is under conslderation In consultation with the concerned
Mlnhhlatgneggrunnntl. o time frame can be fixed for consideration of the demands

r Inclusion of more languages Including Bhojpurl and Rajasthani in he Eighth .
Schedule,

Pt p
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GOVERNMENT OF INDIA
MINISTRY OF HOME AFFAIRS
LOK SABHA
UNSTARRED QUESTION NO 4386
ANMSWERED ON 07.12.2010
INCLUSION OF LANGUAGE IN EIGHTH SCHEDULE

4386 yaday Shri Madhusudan

¥

-

':'"I.“ the Minister HOME AFFAIRS be pl...-q:d 1] lh.tﬂ:‘

(a) whether the Government has any proposal to includa more languages In the Elghth
Schedule of the Constitution of India;

{b} if so, the detalls thereof, languagewise and State-wise;
{c) the time by which such languages are llkely to be included in the Eighth Schedule;

{d) whether tha Unlon Government has taken any assistance from various State
Governments in this regard;

(&) if so, the detalls thereof;

() whether the Sltakant Mohapatra Committes loaking into the matter of inclusion of
more languages in the Elghth Schedule of the Constitution has submitted its repart]

(g) if so, the detalls thereof; and

(k) If not, the time by which the Committee is likely to submit its report alongwith the

directives Issued in this regard?
ANSWER

MINISTER OF THE STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN)

{a) to (h): A Committes wWas set up In September, 2003 under the Chalrmanship of
Shri Sitakant Mohapatra to evolve a set of objective Criteria for Inclusion of more
languages In the Eighth schedule to tha Constitution of Indla. The Committee
submitted its report In 2004, of the Committee s under eration In

consultation with the concerned d artman %}t{g{ﬁu__wﬂmnh Mo &
frafe can be fixed for consideration of the demands for Inclusien of more languages
in the Eighth Schedule.
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GOVERNMENT OF INDIA
MINISTRY OF HOME AFFAIRS
LOK SABHA
UNSTARRED QUESTION NO 5474
ANSWERED ON 06.09.2011
INCLUSION OF LANGUAGES IN EIGHTH SCHEDULE

d

S474 o1 akur Shrl Anurag Singh

Bhod Shri Sanjay

E" the Minlster  oMmE AFFAIRS be pleased to states

{a) the namas of languages which are under considaration af tha Government for
inclusion in the Elghth schedule of the Constitution, language-wise including Himachali,

Bhoti and Kosall; and

(b) the time by which any decislon in this regard Is likely to be taken?
ANSWER
MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI JITENDRA
SINGH)

{a): At present there are demands for inclusion of 38 more languages Including
pahari {Himachall), Bhotl and Sambalpuri (Kosall) in the Elghth Schedule to the
Constitution of India, These are: (1) Anglka, (2) Banjara, (3) Bazika, (4)
Bhojpurl, (5) Bhotl, (&) Bhotia, (7) Bundelkhandi (8) Chhattisgarhi, {9} Dhatki,
{10} English, (11) Garhwail (Paharl), (12} Gendl, [13) Gujjar/Guljari {14} Ho,
[15) Kachachhl, {16) Kamtapuri, (17) Karbl, (18) Khasl, (19) Kodava (Coorg);
{20) Kok Barak, (21) Kumaoni (Paharf), (22) Kurak, (23) Kurmali, (24) Lepcha,
(25) Limbu, (26) Mizo (Lushal), (27) Mag ahi, (28) Mundarl, (29) Nagpuri, (30)
Nicobarese, {31) Paharl (Himachall), (32} Pall, (33) Rajasthani, (34}
Sambalpurl/ Kosall, (35) Shaursenl {Prakrit), (36) Siraikl, (37) Tenyldi and (38)

Tl

[b): A Commitiee Was sat up In 2003 under the chalrmanship of Shri Sltakant
Mohapatra to evelve & sat of objective criterla for Inclusion of more languages In
the Eighth Schedule to the Constitution of Indla. The Committee submitted its
report in 2004, The re art of the Committee is under consideration In
consultation wi & Concern epartments/Min 5 of the Central

— —
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Government. No time frame can be fixed for consideration of the demands for
inclusion of more languages In the Eighth Schedule.
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GOVERNMENT OF INDIA
MINISTRY OF HOME AFFAIRS
LOK SABHA
UNSTARRED QUESTION NO 4268
ANSWERED ON 20.12.2011
DEVELOPMENT OF TRIBAL LANGUAGES

4268 oy ooat Shri Sudarshan

:.'fljl the Minister LmuE AFFAIRS be pleased to state:-

{a}) whether the Governmeant has formulated any plan for the development of tribal
languages like Santhali, Mundarl, Ho and Kurankh atc.;

[b) if so, the detalls thereof; and

{€) i not, the reasons tharefor including the reasons for not Including these
languages In the Elghth Schedule of the constitution of India?

ANSWER

MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI JITENDRA SINGH)

{a) & (b) santhall language Was included in the Curriculum of the Central Institute of
Indian Languages (CIIL), Mysore, a subordinate office of the Ministry of Human Resource
Developmant by way of taaching Santhall to the non-Santhall speakers. Side by side,
development of teaching materlals and research on the languages were also taken up by
the CIIL. Mundarl, Ho and Kurukh are coverad by the Centre for Tribal and Endangared
Languages in CIIL. primers, Dictionaries, Grammers and Materials for teaching the primary

level were developed by the CIIL.

(¢} Santhall Language has already been included In the Elghth Schedule to the Constitution
of Indla, A& Commitiee was constituted in 2003 under the Chalrmanship of Shri Sitakant
Mohapatra to evolve a set of objective criteria with reference to which all
proposals/representations for Inclusion of more languages In the Eighth Schedule could be
axamined and finally disposed of. The Committee submitted its report and made certaln
recommendsations, In a reference, Departmant of persannel & Training has Informed that
UPSC is already facing problems in conducting the examinations in some of the languages
included in tha Eighth schedule and they have constituted a High Level standing !
committee to examine the modalities for implementing the recommendations of the

7E.
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Parilamentary Resolution in a manner consistent with the high standards of UPSC, for the %
existing languages In the Eighth Schedule. In view of this, It has been decided to await the

of the High Level Standing Committee and Government decislon to Be faken thereon
a ch a assessment of the demands o uslon n" more languages Including
Mundarl, Ho and Kurak will be made and a decision on Dr, Sitakant Mohapatra Committoe's

Report taken. s
ey 1
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CALLING A’ 0 OF URGENT PUBLIC

IMPORTANCE

(i) Need to Include Bhojpuri language in the Eighth Schedule to the
Constitution and steps being taken by the Government in this regard.
MADAM SPEAKER: Now, the House will take up Item No. 13, Calling
Attention.

Shri Jagdambikn Pal.

oo [terruprions)

SHRI JAGDAMBIKA PAL (DIMARIYAGANI); I call the attention of the
Minister of Home Affuirs to the following matter of urgent public importance and
request that he may make o Statement thereon:

“I'he need to include Bhojpuri Janguage in the Eighth Schedule to
the Constitution and steps being taken by the Government in this
regard.”

THE MINISTER OF HOME AFFAIRS (SHRI P. CHIDAMBARAM}: There are
22 languages in the Eighth Schedule of the Constitution. The Government has
received, from time to time, representations and suggestions for including more
languages in the Eighth Schedule. There are representations in respoct of 38
languages for inclusion in the Eighth Schedule. Bhojpuri ii one of the 38
languages, There was no cstablished set of eriteria for considering proposals for
inelusion of languages in the Eighth Schedule. A High Powered Committee was
constituted under the Chairmanship of Shri Sitakant Mohapatra to evolve a set of
phjective eriteria for inclusion of more languages in the Eighth Schedule, This
Commities submitted its report in 2004 and suggested certain criteris for inclusion
of langunges in the Eighth Schedule. A final decision on these recommendations is
vet to be taken.

A proposal was mooted in 2006 for inclusion of Bhojpuri and Rajasthani
langunges in the Eighth Schedule of the Constitution. The inclusion of a language

o
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it the Eighth Schedule has, at present, a direct link to the examinations conducted
by UPSC. Hence, it was decided that a decision on the mclusion of these
languages in the Eighth Schedule may be deferred till a decision is taken by the
Government on the issue of the UPSC examinations. UPSC made a request that
the Eighth Schedule languages may be de-linked from the Commission’s scheme
of examinations, keeping in view the problems faced by the Commission in
conducting the examinations in all the Eighth Schedule languages.

UPSC had constituted a High level Standing Committee to examine the
maodalities for implementing the recommendations of the Parliamentary Resolution
of 1968 which had recommended that all languages of the Eighth Schedule may
be permitted as alternative media for the All India and Higher Central Services
Examinations. It was decided to await the report of the said High Level Committee
before a decision is taken on the Shri Sitakant Mohapatra Committee's report
regarding inclusion of more languages in the Eighth Schedule. The report of the
High Level Committee constituted by the UPSC has been received by the
Department of Personnel and Traiming in March, 2012 and it is under

consideration,
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MADAM SPEAKER: Nothing else will go on record,

(Interruptions) *
arenm wete : oy AT W i Wfeg) s we gl s e e gl sl
W win|
ot o g ¢ A e @ we gl ool § AeEe gE R R oW e v o
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st R odensl § avEs w) dEw S g9 we ) oo w1 wm av R 810 F v ge

* Not recorded
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sonnet is a poem of 14 lines. It was developed in Italian by Petrarca, There are
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MADAM SPEAKER: Now, the hon. Minister, please.
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«oe (Interruptions)
THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI SUDIP BANDYOPADHYAY): Madam, we may associate. ..
(Interruptions)
MADAM SPEAKER: I cannot do it.

voo Interruptions)
MADAM SPEAKER: Yes, Mr. Minister,

oo [Interruprions)
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SHRI P. CHIDAMBARAM: Madam, Speaker, it appears that, from what all the
hon. speakers said, they have made oul a very strong and powerful case for
inclusion of Bhojpuri language in the VIII Schedule. | am ot disadvantage; [ wish
| could have replied, at least, in Hindi. Now, let me say in Bhojpuri that “hum
rauwa sabke bhavea samjhatani’.. .. (Interruptions)

There has been some progress since 2006, Although 1 will be the first to
admit that it has not progressed fast enough. As [ have said in the statement, in
2006, a proposal wag, indeed, moved to include Bhojpuri and another language in
the VIII Schedule. But at that time, in the Government in which my good friend,
Mr, Singh was a Minister, a decision was taken — "Let us deal with the issue of the
UPSC langunge first, and then take a decision on Shri Sitnkant Mohapatra
Commiltee Report.’ Now, that is a decision taken in 2007,

Fortunately, as [ stand up here, I can say that the UPSC Commities Report
has come in March, 2012. The DoPT is examining the Report.

I will certainly make every effort to see that a decision is taken on that
Report as early as possible; and immediately after a decizion is taken on that
Report, | shall certainly endeavour to have the Government to take a decision on
Shri Sitakant Mohapatrs Committee Report. | hope that | can come back to this
House with good news but for the present, please bear with me, | agmn repeat —&%
VI W vyt L (Interruptions)

o, wgdn ware R weicn ane ot & oE e uw w8 (maee) E sagd o we
Tl @ W A7 (e e A o W g AW T e ) e
s aeh Pk s ey . (e

Jrene WD ;3 e & E gy e s o afinstea ohieh & & dew £ A e Rl
ot dver ol g B, ol ara d frogd o @ # o o o A R s d ol @
T ey & e wed | & o aee f o wel e

=1 v wane R weem, ol e e mity o ST (e

g
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MADAM SPEAKER: Now, we will take up Item No.14, Calling Attention—Shri
Basu Deb Acharia,

.. (Interruptions)
ot i FlE: wdvea, ge fay o e Pl R | . (s

ﬂm(uﬂm:w&mﬂmmmﬂﬁﬂﬁmﬁﬁﬁmmlmw

o v e (wfm): e g R B W v s e wity o8 o fie
™ I S A e s ()

0 W g wevn, @ T dwen # iR ()

12.47 hrs

At this stage, Shri Arjun Roy, Shri Kaushalendra Kumar, Shri Shatrughan Sinha,
Shri Umashankar Singh and some other han. Members came and stood on the
Moar near the Table
ST WEYGA 1 WY W WgE @

12.48 hrs

At this stage, Shri Arfun Roy, Shri Kaushalendra Kumar, Shri Shatrughan Sinha,
Shri Umashankar and some other hon. Members went back to their seats.

ot T s (e e, s e e SR, (amr)
A = e ¢ T, A R g de o E .. ()
ez wEEA 2 qE B S wi?

12.49 hrs

At this stage, Shri Shailendra Kumar, Shri Umashankar Singh, Shri Kaushalendra
Kumar and some other hon. Members came and stood on the floor near the Table.

I WEW ;WY F@ A |
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12.50 hrs
At this stage, Shri Shailendra Kumar, Shri Umashankar Singh, Shri Kaushalendra
Kumar and some other hon. Members went back to their seats,
SHRI P. CHIDAMBARAM: Madam, we will consider these two Reports and ke
a decision and we will be able to announce a decision in the Monsoon Session. ...
(Tnterriptions)

{Placed in the Library. See No. LT 6930/15/11)
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Annesure-XIV

GOVERNMENT OF INDIA
MINISTRY OF HOME AFFAIRS
LOK SABHA
UNSTARRED QUESTION NO 743
ANSWERED ON  27.11,2012
INCLUSION OF LANGUAGES

743 . Singh Shri Murarilal

:"f"“ the Minister  youe AFFAIRS be pleased to state:-

{a) whether the Union Government has recelved any proposals from the Stata
Governments for inclusion of more languages In the Eighth Schedule of the Constitution)
(b) If s, the detalls theraof, State-wise and language-wise including Chhattisgarh; and

{c) the time by which these languages including Chhattisgarhl are likely to be included in
the Eighth Schedule?
ANSWER

MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI R.P.N. SINGH)

(a): Yes, Madam,

(b): The detalls of State-wise and language-wise proposals received from various State
Governments from time to time for incluslon of languages in the Eighth Schedule kre ns

underi-

Btabte Goverpmenll tians of Langakga
(i} Bihar Bhojpurl
(id] chbhactisgach Chhatisgachi
{1ii) Eimsghal Fradash Bhotl

{dw} Easnataks Hodpwa snd Tulu
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(v Mizoram Mizo

[wi) Hagaland Tamdi

ivii) PFajesthan Rajmathani

(wiii) Bikkim Bhutia, Lepchs and Lisboo

(c): There Is no criteria for inclusion of languages In the Elghth Schedule. Government
appointed Shri Sitakant Mohapatra Committee for recommending a criteria for Inclusion
of more languages in the Elghth Schedule, The report of this Committes is under
:%ﬂﬂuhﬂﬂdﬁm“ﬁ'tﬂvm in tamﬁmu, the
inclusion of 2 language In the Eighth Schedule has a direct link to the examinations
conducted by UPSC, The UPSC constituted a H!Mﬂ%ﬁum
2009 to examine the Modallties for implementing the recommendations bove
rt of i ee has since been récélved in
partment of Personnel and Tralning in March, 2012 and |5 under examination. A final
ecislon on the same s llkely to be TaKen shortly In that Gepartment, The pending
proposals for g Schedule wou & considered as and
when, on the basis of above Committees, a criteria for inclusion of more languages in

the Eighth Schedule is approved by the Government.
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Annexure-XY.

GOVERNMENT OF INDIA
MINISTRY OF HOME AFFAIRS
LOK SABHA
STARRED QUESTION NO 356
ANSWERED ON 18.02.2014
INCLUSION OF LANGUAGES

356 . Meghwal Shri Arjun Ram

§

::‘lll the Minlster HOME AFFAIRS b pl“-tﬂ to state:-

(a) the criteria adopted by the Government for Inclusion of more Innguagas In the Eighth
Schedule of the Constitution;

(b} the detalls of the proposals/requests received from the States and others for
Inclusion of more languages along with the response of the Government thereto, State

and language-wise Including Rajasthanl and Bhojpuri;

{c) the detalls of the recommendations submittad by the Committee of Linguistic Experts
(Sitakant Mohapatra Committee) In its report;

{d) whether all the recommendations of the said Committee have been implemented by
the Government; and

(e} if so, the detalls thereof and If not, the reasons therefor?
ANSWER

MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI R.P.N. EINGH)
{a) to (a) : A Statement | lald on the Table of the House.

STATEMENT IN REPLY TO PARTS (a) to (e) LOK SABHA STARRED QUESTION NO. 356 FOR
18.02.2014

(a): There are no approved criteria for inclusion of languages In the Eighth Schedule of the

constitution of Indla.

(b): At present there are demands for Inclusion of 38 more langusges In the Elghth
Schadule of the Constitution of India. These are:

(1) Anglka,
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(1) Banjara,

(3) Bazika,

(4} Bhojpuri,

(5) Bhotl,

(6} Bhotla,

{7) Bundelkhandi,
{8} Chhattisgarhi,

() Dhatkl,
(10) English, -
(11) Garhwall (Pahari),
(12) Gondi, '

(13) Gujjar/Guijari
{14) Ho,
{15} Kachachhl,
(16) Kamtapurl,
[17) Karbl,
(18) Khasl,
{19) Kodava (Coorg),
{20) Kok Barak,
{21) Kumaonl {Paharl),
[(22) Kurak,
(23) Kurmall,
(24) Lepcha,
{25) Limbu,
{28), Mizo (Lushal),
{27) Magahi,
(28) Mundari,

.55’
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L {29) Nagpuri,
) (30) Nicobarese, ;i
T (31) Paharl (Himachall),
-\.;:"‘:\, :
:- IIIJF P.“f
£ (33) Rajasthanl,
S
5 (34) Sambalpurl/Kosall,
oo
’._"-?, {35) Shaurseni [Prakrit],
S| (36) Siralki,
G, {37) Tenyldl and
;{ (38) Tulu.
f L) ¥
(¢) to (a): A Committee of Linguistic Experts (Sitakant Mohapatra Committee) was
L constitutad in 2003 to evolve a sst of cbjective criterin with rafersnce to which all
e proposals/representations for Inclusion of more \anguages In the Elghth Scheduls could be
0 examined and finally disposed off.
g? An Internal Inter Ministerial Committes was constituted by the Ministry to make an in-
by depth study of the whole gamut of the issus, including recommendations of the Sitakant
of Mohapatra Committee to suggest a set of uniform critaria having regard to extent of
development of a language, Its usage etc. which may pave the way for deciding Inclusion
e or otherwise of a language In tha Eighth Schadule. The matter is under consideration of
i the Government. i
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LOK SABHA
UNSTARRED QUESTION HO.3640
TO BE ANSWERED ON THE 5™ AUGUST, 201 4/SHRAVANA, 1 4, 1936 (SAKA)

INCLUSION OF LANGUAGES IN EIGHTH SCHEDULE

3640. SHRI P. KARUNAKARAN:

Anncryye - XV

Will the Minister of HOME AFFAIRS be pleased to state:

(a) the eriteria adopted by the Government for inclusion of more
languages in the Eighth Schedule of the Constitution;

(b) the detalls of the Pproposals/requests and representations roceived
from the States and various organizations for inclusion of more languages

nlong with the response of the Government thereto, State and
language-wise including Tulu language; and

(c) the time by which such languages are likely to be Included |In the

Eighth Schedule?
AHSWER

MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS

(GHRI KIREN R1JIJU)

()i There is no established sot of objective criteria for the inclusion of

languages in the Eighth Schedule of the Constitution.

(k) & (e} At present there are demands for 38 more languages including
Tulu for inclusion in the Eighth Scheduls. These are:

(1) Angika, (2) Banjara, (3) Bazika, (4) Bhojpuri, (6} Bhotl, (6) Bhotia, (T)
Bundelkhandl, (8) Chhattisgarhi, (9) Dhatkl, ({10) English, (11)Garhwsll
(Pahari), (12) Gondl, (13) OGufjarGuljarl (14) Ho, (18) Kachachhl,
(16)Kamtapuri, (17) Karbl, (18) Khasl, {18) Kodava (Coorg), (20) Kok
Barak, (21) Kumaoni (Paharl), (22) Kurukh, (23) Kurmaii, (24) Lepchs, (25)
Limbu, (26) Mizo (Lushal), (27) Magahl, (28) Mundari, {29) Nagpuri, (30)
{33) Rajasthani, (34)
Sambalpuri/Kosall, (35) Shaursen! (Prakrit), (36) Siraiki, {37) Tenyidi and

Nicobarese, (31) Pahari (Himachali), (32) Pall,

{38) Tuhu.

The criteria for inclusion of languages into the Eighth Schetule are baing
evolved In consultation with the concerned Ministries/Dopartments of the
Government of Indla. The pending representations for Inclusion of more

languages in the Eig

could be considerad mAfter & &

objective criterla are evolved and finally approved.
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=1 MINISTRY OF HOME AFFAIRS
LOK SABHA
UNSTARRED QUESTION NO.2184
0 BE ANSWERED ON THE 10™ MARCH, 2015/PHALGUNA 19, 1936 (SAKA)
\NCLUSION OF LANGUAGES
2484,  SHRI SANKAR PRASAD DATTA:

Will the Minister of HOME AFFAIRS be pleased to state:

{a) whether there is any specific rule or policy to include any language In
the Eighth Schedule of the Constitution;

(b} if 8o, the detalls thereok;

(c) whether the Government has any proposal to include "MoKbrok'
language of Tripura in the Eighth Schedule of the Constitution; and

(d) if so, the time by which it is likely to be included in the Eighth
Schedule of the Constitution?

AMNSWER

MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU)

{(atody At present, there is no established set of objective criteria for
Inclusion of languages in the Eighth Scheduie to the Constitution of Indla.
There are demands for Inclusion of 38 more langu=ages including Mokbrok

sentations for Inclusion of [

ERAEEE
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GOVERNMENT OF INDIA Annexyve~ Xy

MINISTRY OF HOME AFFAIRS

LOK SABHA
UNSTARRED QUESTION NO.1407
TO BE ANSWERED ON THE 26™JULY, Z016/SHRAVANA 4, 1938 (SAKA)

INCLUSION OF LANGUAGES IN EIGHTH SCHEDULE

1407, KUMARI SHOBHA KARANDLAJE:
SHRI HARIOM SINGH RATHORE:

Will the Minister of HOME AFFAIRS be pleased to state:

{a) whether the Government has any propesal to include more
languages in the Eighth Schedule of the Constitution including Tulu and

Rajasthani languages;
(b) If s0, the details thereof, language and State-wise; and

(e) the time by which such languages are likely to be included In the
Eighth Schedule?

ANSWER

MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
{SHRI KIREN RIJIJU)

(a) & (b): At present there are demands for inclusion of 38 more

languages including Tulu and Rajasthani in the Eighth Schedule of the

Constitution. These are:

(1) Angika, (2) Banjara, (3) Bazika, {4) Bhojpuri, (5) Bhoti, () Bhotia, (7)

Bundelkhandi, (8) Chhattisgarhi, (9) Dhatki, (10) English, (11)

Garhwali (Pahari), (12) Gondi, (13) Gujjar | Gujjari (14) Ho,

(15) Kachachhi, (16) Kamtapuri, (17) Karbi, (18) Khasi, (19) Kodava
ire]
| o
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(Coorg), (20) Mok Barak, (21) Mumsonl (Psharl), (22) Murukh, (23)
Wurmsali, (24) Lepcha, (25) Limbu, (26) Mizo (Lushal), (27) Magahi, (28)
Mundarl, (29) Nagpurl, (30) Niccbarese, (31) Paharl (Himachali), (32)

Pall, (33) Rajasthanl, (34) Sambalpuri/Mosali, {35} Shaurseni (Prakrit),

(38) Biraiki, (37) Tenyidl and (38) Tulu.

flany of these languages are spoken in several Statan, and thelr usas Is

not restricted by State boundaries.

(e: As the evolution of dialects and languages is dynamic, influenced
by soclo-eco-political developments, It is difficult to fix any criterion for
ianguages, whether to distinguish them from dialects, or for inclusion bn
tha Elghth Schedule to the Gonstitution of India. Thus, both attempis,
through the Pahwa (1996) and Sitakant Mohapatra (2003) Committess

to evolve such fined criteria have not borma fruit.

The Government is consclous of the sentiments and requirements for
inclusion of other languages in the Eighth Schetlule, and wili axamine
the requests keeping in mind the sentiments, and other considerations
"‘—-———__._ - ; - —

.““ as mh.rtlnn_ul_!l_d_-qh Inte language, widespread use of a

language etc.
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LOK SABHA SECRETARIAT
COMMITTEE ON GOVERNMENT ASSURANCES
- MEMORANDUM No. ¢4

Subject: Request for dropping of Assurance given in reply to Unstarred Question

Mo. 3892 dated 09.08.2017 regarding "New Rall Line Between Armoor
and Adilabad”

FLEEEY

On 09 August, 2017, Shri Magesh Godam, M.P., addressed an Unstarred
Question No. 3892 to the Minister of Railways. The text of the Question along with
the reply of the Minister is as given in the Annexure.

2, The reply to the Question was treated as an Assurance by the Committee and
required to be Implemented by the Ministry of Rallways within three months from the
date of the reply but the Assurance Is yet to be Implemented,

3. The Ministry of Raiways vide O.MNo.2017/V Cell/SCR/PQ/4 dated 06
August, 2018 have stated as under:-

"Formation of Joint Venture Company {IVC) needs support from concerned
State Government. The Process of formation of IVC s a time consuming
negotiation process and It takes a long time for Joint Venture Companles to
become functional, which is not In the control of Ministry of Raliways
unilaterally, State Governments of Odisha, Haryana, Gujarat, Chhattisgarh,
Kerala, Jharkhand and Maharashtra have Incorperated JV Company and a
simllar company already exists for the State af Kamataka,

Ministry of Railways had signed Memorandum of Understanding with
Government of Telangana on 11.02.2016 for formation of Joint Venture {1V)
Company to take up Railways' projects. Government of Telangana has been
requested several times to sign Joint Venture Agreement; but no positive
feedback from them has been recelved vet even after Hon'ble Minister of
Rallways' letter dated 13.11.2017, requesting Hon'ble CM/Telangana for
expeditious incorparation of the company.

Under these circumstances, It will not be feasible to set any deadiine for
formation of JVCs by State Governments. Hence continuation of this
Assurance under pending list many not be justified.”

4, In view of the above, the Ministry, with the approval of Minister of State in the
Ministry of Railways have requested to drop the above Assurance.

The Committee may conslder.
MEw Dent
DaTED & @10t 2020
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Isﬁ' MINISTRY OF RAILWAYS

#

2 LOK SABHA

o UNSTARRED QUESTION NO, 3882

o : - TO BE ANSWERED ON 09,08.2017

8

E{: NEW RAIL LINE BETWEEN ARMOOR AND ADILABAD

(8

i

i 3602, SHRI NAGESH GODAM:

%E:é will tha Minister of RAILWAYS be pleased to state:

iﬁ (nlmhmmm-mm-whrumﬂnnull
l.r.r'i line botween Armoor and Adilabad via Nirmal which has been
"‘5%:’ sanctionad In 2017-18 budget;

5 ]

1 {b) i so, the details thereof;

piE

gm (c) whether an agreement between the Railways and the Stats
i Government of Telangana has been entered into for the said rall line
and If so, the details theroof; and

(d) the further action taken by the Rallways b this regard and the time
iine flxed for the completion of the work?
ANSWER

MINISTER OF STATE IN THE MINISTRY OF RAILWAYS

z (SHRI RAJEN GOHAIN)

"-‘.-'.|

.,-;--;| {a)} & (b): Survey for new rall line betwoen Armoor and Adilabad vim
ke Hirmal (138 Mm) having cost of ¥ 700 Cr. and Rate of Return (-)
| 10,77% was completed in the yoar 2011-12. Further, the project has
=:*II paen Included In Capital iInvestmant Programme 201718 sublact to
Lol
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project.

{e) & (d)i No spacific agreement for the said line has been entered Into
h-lw-mlth- Railways and Government of Telangana. Howwver, an
Mol was signed between Government of Telangana and Ministry of
Rallways to form an Umbrella Joint Venturs (#¥) to undertake
project development, resource mobllization and monltering of
mutually Identified rall Infrastructurs project{s). Jolnt UW .
Bnmplnr anca Ineulpnrnl:-l by ﬂmmlnl of Telangann will
duldl about the prn]l-nt. ik
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| @y LOK SABHA SECRETARIAT
£l COMMITTEE ON GOVERNMENT ASSURANCES
| = MEMORANDUM No. 61
i
! Subject:  Request for dropping of Assurance glven In reply to
| e Unstarred Question No, 2386 dated 31.07.2017 regarding
;g “Small Factorles Blll, 2015."
) -
i On 31 July, 2017, Shri G, Hari, M.P,, addressed an Unstarred
r”ﬁ} Question No. 2386 to the Minister of Labour and Employment. The text of
*«.;E the Question alongwith the reply of the Minister Is as given In the
Eﬁ 2. The reply to the Question was treated as an Assurance by the
hﬂ'if Committee and required to be implemented by the Ministry of Labour and
'511‘;3 Employment within three months from the date of the reply but the
let
i | Assurance |s yet to be Implemented.
& 3. The Ministy of Labour and Employment vide OM. No. H-
e 11016/07/2017-LRC-Electronic dated 21 December, 2017 have stated
F as under:-
i *The copy of Amendment Bill, 2014 and fresh proposed new officia
e amendments to the Bill has already been clrculated to
e representatives of Central trade Unians for offering thelr comments
£k and hence, no further action on the part of the Ministry of Labour
i and Employment |s required to be taken and Informed the same to
g the Lok Sabha ."
:”1 4, In view of the above, the Minliﬂm with the approval of Minister of
j_;:-;ﬂ State (I/C) for Labour and Employment, have requested to drop the
'-.‘,". AssuUrance.
o [
‘” The Committee may consider,
i DaTED:- u]{mlz,,?_a
S New DLt
M
X e 9 |
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& GOVERNMENT OF INDIA

Aneryve

A MINISTRY OF LABOUR AND EM PLOYMENT

LOK SABHA

UNSTARRED QUESTION NO. 2386

TO BE ANSWERED ON 31.07

2017

SMALL FACTORIES BILL, 2015

2386. 5HRI G. HARI;

Will the Minlster of LABOUR AND EMPLOYMENT be pleased to stato:

(a)whether the Government has finalised the bill for factories with loss than

40 workers, proposed as the Small Factories Bi

I, 2015;

(b})if 50, the details thereof along with the current status of the said bill;
{c)whether the trade unions have requested the Government to circulate the

draft bill to amend the Factories Act, 1948 and

if s0, the details thereof;

(d)whether the Government had circulated a note to the unlons stating tho
proposed changes to the Act instead of a copy of the draft bill; and

(e)if sa, the details thereof?
ANSWER

MINISTER OF STATE (IC) FOR LABOUR AND EMPLOYMENT
(SHRI BANDARU DATTATREYA)

(a) & (b):  Ministry of Labour & Employment had initiated steps for drafting
a Small Factory Bill regulating the working and service conditions of

workers in small manufacturing units aemploying

less than 40 workers. The

Bill amalgamates, simplifies and rationalizes the relevant provisions of six

Labour Laws at one place for those small factori
compliance for small factories, However, as the
taking steps for amalgamation of all Central Lab

es thus facllitating easeo of
Ministry Is simultaneously
our Laws in Labour Codes,

the ease of compliance for multi ple labour laws will be ensured for the small
manufacturing units also. In view of this, now it has been decided by the
Ministry to not pursue with the proposal of formulation of Small factories

Bill.

(c) to (e): In the bipartite meeting held on 14th

February, 2017 to discuss

the Amendments to Factorles Act 1948, the representatives —of the Central

Trade Unions desired for a copy of Amendment Bi

Il; 2014 and fresh proposed

'!E""" official amendments to the BIll, The same has H-uerﬁlrnulltad to them

for offering their comments.

e
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(LOK SABHA)
COMMITTEE ON GOVERNMENT ASSURANCES
MEMORANDUM No. & &€

on 31 July, 2017, Shri Prahlad Singh patel, M, addressed a Starred
on No. 203 to the Minister of Tourism. The text of the Question along with the

reply of the Minister is given In the Annexure,

= During  discussion, ghi K.C.Venugopal,  M.P. ralsed the following
Supplementary Quastion:-

"What about the houseboats”

3. In reply, the Minister of Tourlsm (Shri Mahesh Sharma) stated as follows:-

1 will discuss the matter with the GST Council and definitely
we will ensure that it does not affect the tourism potential of
this country”

4. The above reply was treated as an Assurance by the Committes and required
to be implemented by the Minlstry of Tourism within-three months from the date of
the reply but the Assurance ks yek to be implemented,

5 The Ministry of Tourism wige O.M. No. 1-MBC(29)/2017 dated 30 January,
2018 have stated as under:-

"The tssue of GST on Houseboats has bean taken up with the Central Board of
Evcice and Customs (CBEC), The Issue has also been shared with PMO and

the Ministry of Finance. Applicabllity of tax in hetels, Inns, guest houses,
campsites ete, has already been addressed.”

G, In view of the above, the Ministry; with the approval of the Hon'ble Minister of
State for Tourlsm (Independent Charge), have requested to drop the above
Assurance.

The Committee may consider.

MEw DELHL
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Annesure

LOK BABHA
STARRED QUESTION NO."203
ANSWERED ON 31.07.2047

*203. BHRI PRAHLAD S8INGH PATEL:

(=)

(&)
(=)

(d)

Wil the Minlster of TOURISM bo plaased to statm:

whather the Unlon Government ancoursges Sistes to sater
Into revenus-sharing asgreement with technology drives
hospitality service providers in the country;

If g0, the detalls thoreof

the banefita likely to be sarned hy the Unlon Government and
State Governmants as a result thereof; and

the stepa taken by the Governmant to deal with the Web/Aps
based and digitalised service providars In order s haost
tourlam and saming of revenus tharefrom?

MINISTER OF STATE FOR TOURISM (INDEPENDENT CHARGE)

{DR. MAHESH BHARMA)

(m) to {d}: A Statement is lald on the Tabls of the Housa.

[12-
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(Q. 203)

r———— E R B R R AR LR UL R
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qﬂeﬁ#ﬂﬁﬁhﬁmﬂ#mwmmmﬁmwmﬂmt
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mwﬂmﬂﬁﬂwwﬁmﬂmtmmmmﬁmﬂﬂm
qﬁﬁmmmiiﬁﬂémwiwﬁhﬂmmﬁrzmm?ﬂtvﬂﬂ
@ o R §1 3R wfbe @ e R wfewe wiey & 3 @ e @ ol Wild
Life wffe & wem & W &9 @0 % a2 giw & s=x 3 0w B & s 267
s i o) ity e ke A &1 e ¥ afte Y gE e i S R el
mmt@hwﬂﬁwmwmﬁmﬂwﬂtlw#rHﬁwmﬂ
1.a1smtmﬂmﬂm#lmwmmmﬁmmﬂmm
e ) g8 dun @ S0 e Wi B sEn T W e € el WK N T
R & g drorwell @ A 4, o) W ates & geedt € g9 dormel & e § e
ard et W @ ¥ gRed e @ 76 P d e waree &
SHRI K.C. VENUGOPAL: The tourism sector is the largest cmployment
gqnﬂlﬂngminlhnnmmytldomlknnwwhﬂhumunmuinhmiswm
of the fact that the implementation of GST has created a negative impact on the
tourism sector, ©

As far as the State of Kerala is concerned, it is the gateway to backwaters.
Under the new GST regime, the houschoats are now taxed and the hotel food slso
mmwmmimlwmﬁhhmmwhummamﬂmyoﬂm
has approsched the Ministry of Finance or the GST Council for waiving off the
Gsrrm.mﬂavmmmmmaﬂmmmmhumitmhclugm
mphymm;mmﬁngmminmnmumy,lwgmdliknmkmﬁmchuﬁm
h-ﬁnimhunppmehcdthnFimmMinimthaivingnﬂ'lhﬂGSTmfm
houseboats and hotels. Hotel food has become expensive and India has greater
number of poor tourists than rich tourists,
DR, MAHESH SHARMA: Madam Speaker, in response to the question raised by
the hon. Member 1 would like to mention that 1 think it is a very short time to

|16
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understand the impact of GST on the tourism seetor. It has been introduced very
recently. Primarily, while preparing the GST list we discussed it threadbare.
Earlier, this 18 per cent tax was for hotel rooms with a tariff mte of Rs, 5000 and
less. Bul on our suggestion and on the suggestion of the hon, Members, the GST
Council had been kind enough to raise this limit to Rs. 7500 for which 95 per cent
of room capacities of the hotels. .. (Interruptions)

SHRI K.C. VENUGOPAL: What about the houschoats?

DR. MAHESH SHARMA; | am coming to the question of houscboats also, Like
in restaurants and in all other services, the taxation structure has come down. What
we have assessed at our level along with the financial experts, overall taxation
structiire on tourism has not gone up, rather has come down and at some places it
has stabilized, On the question of the houseboats which the hon. Member has
brought to my knowledge, | will discuss the matter with the GST Council and
definitely we will ensure that it does not affect the tourism potential of this
country, No doubt, tourism of Kerala matiers a lot, especially the houscboat
tourism in taking care of the issue of employment and also revenue generation.
St wfifn wive: sEvEm, ST a9 W qEd o smer R, gt R s s ot
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DE. MAHESH SHARMA: Madam, we arc equally concerned about domestic
\purism also and the initistive that has been taken in all the States as regards GST
is for One Nation — One Market ~One Tax, Definitely it is towards the direction
of seetng thit the country is one. There is no doubt about not taking care of
domestic tourism of our country. Rather, domestic tourism has increased. The
tsation structites and other benefits that have been laid down are equally good
for domestic tourists. There are fucilities existing for them and within two
months, we are coming up with a website which will be of international status
providing information about all domestic and international tourist destinations. It
will provide information equally to all people.

%0, we are equally concerned about the people of Gujarat and Bengal. 1
have visited Bengal about seven days back to see the situation there, 1 also visit
all parts of the country to ensure that domestic tourism is not hampered in any
way,
sl v fmw o s w40 o o o 3 gRes fedte @ w w8
e T g o g A w8 &) o e e S o8 ue # ol
Wl diw o g offe e il & o oo owew et o Py @l 8 o i el @ W
s @ Peve & Wy wed § offe way wed ) o § 0w 3% wee &) v Rel @ e
v Wi A i v wed & Ry iy it @i o T sl w87
DR, MAHESH SHARMA : This facility has been initiated by some of the states.
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i;%%% On 31 July, 2017, Shel Prahlad Singh Patel, M.P.,, addressed a Starred Question No.
B 203 to the Minister of Tourism. The text of the Question alang with the reply of the Minister
istt Is given In the Annexure,

e 3. During discussion, Smt, Darshana Jardosh, M.P., ralsed the fallowing Supplementary
i Question:-

“Whenever we go abroad we see hop on hop off buses In the cities
there, which serve to visit the entire city. In such arrangement, a
tourist may purchase a single ticket and use it to board any such
buses at any bus stop and may change the bus, There are many big
cities In Indla also, Whother the Governmant has considerad to
introduce 'hop on hop off bus service in such big dtles starting
from the metro city Delhi."

= 3, Inreply, the Minister of Tourtsm (Shri Mahesh Sharma) stated as follows:-

4 “‘Hop on hop off bus service has been introduced in some of the
' States including Chhattisgarh and Delhi, Government of Indla also
) give support to this service, We also support the scheme introduced
i in Chhattisgarh. If any State Government or private partner moves
on In this direction, we would support them.”

4. The above reply was treated as an Assurance by the Committee and required to be
implemented by the Ministry of Tourism within three months from the date of the reply but
the Assurance is yet to be implemented.

S The Ministry of Tourism wide O.M, No, 1-M&C(29)2017 dated 16 November, 2017
L have stated as under:-
f,] "Minlstry of Tourism does not have any scheme to provide financlal assistance for
W Hop-on Hop off bus services.”
e 6. In view of the above, the Ministry, with the approval of the Hon'ble Minister of State
L,.;,'g for Tourlsm (Independent Charge), have requested to drop the above Assurance.
=
et Tha Committes may consider.
Vel g
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GOVERNMENT OF INDIA
MINISTRY OF TOURISM

LOK SABHA
STARRED QUESTION NO.*203
ANSWERED ON 31.07.2017

*203. SHRI FRAHLAD SINGH PATEL:

(m)

(k)

(d)

Will the Ministor of TOURISM be ploased to state:

whaether the Unlon Government encourages States to enter
inte revenue-sharing agreement with technology driven
hospitality service providers In the country;

if so, the detalls thereof;

the banefits likely to be sarned by the Union Government and
State Governments as a result thereof] and

the steps taken by the Government to deal with the WebiApp
basod and digitallsod sorvics providers In order to boost
touwriam and sarming of revenue therefrom?

MINISTER OF STATE FOR TOURISM (INDEPENDENT CHARGE)

(DR, MAHESH SHARMA)

(=) to{dhi A Statement ls lald on the Table of the House.
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MND."203 ANSWERED oy 31.07.2017 REGARDING REVENUE-
SHARING AGREEMENT.

fa)e Th-lﬂnhlrrnfhurln-hn-nnhm-h encourage Statea to

enter into revenue-sharing Agreemant with Technology :Im-n
mmmﬂumhmm

(b) to (dj: Doses not arlse.
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(Q.203)
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2 it ue wh & wfln A A4 g fri doen gw o & S T8 e witew § oo @
wmtmmmuﬁmwmmmtmwmamm
wﬁvﬂqwmfhmmm*mﬂ#mmmh#mmMﬁ
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SHRI K.C. VENUGOPAL: The tourism scctor is the largest employment
generating sector in the country, I do not know whether the hon, Minister is aware
of the fact that the implementation of GST has created a negative impact on the
As far ns the State of Kerala is concemed, it is the gateway to backwaters.
Under the new GST regime, the houscboats are now taxed and the hotel food also
has become very expensive, T would like to know whether the Minisiry of Tourism
has spproached the Ministry of Finance or the GST Couneil for waiving off the
GST rates. The Government has to save the tourism sector because 1t 1s the largest
umphvmmlgmamdngmln!bumy.lwuﬂdﬁkuwmwifﬂuﬁuﬂm
Ministry has approached the Finance Ministry for waiving off the GST rate for
houseboats and hotels. Hotel food has become expensive and India has greater
number of poor tourists than rich tourists,
DR. MAHESH SHARMA; Madam Speaker, in response to the question raised by
the hon. Member | would like to mention that | think it is a very short time to

2%
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understand the impact of GST on the tourism sector. It has been introduced very
recently. Primanly, while preparing the GST list we discussed it threadbare,
Earlier, this Iﬁparmthxwasfurhutclmmﬁﬁutaﬁffra!eufﬁs.iﬂﬂﬂnnd
less. But on our suggestion and on the suggestion of the hon. Members, the GST
Council had been kind enough to raise this limit to Rs. 7500 for which 95 per cent
of room capacities of the hotels. .. (Interruptions)

SHRI K.C. VENUGOPAL: What about the houseboats?

DR. MAHESH SHARMA: | am coming to the question of houscboats also, Like
in restaurants and in all other services, the taxation structure has come down, What
we have assessed at our level along with the financial experts, overall taxation
stmcturcnntnurismhismtmup,mherhucomndnwnmdmsnmeplmil
has stabilized. On the question of the houseboats which the hon. Member has
brought to my knowledge, I will discuss the matter with the GST Council and
definitely we will ensure that it does not affect the tourism potential of this
country, No doubt, tourism of Kerala matters a lot, especially the houseboat
tourism in taking care of the issue of employment and also revenue generation.
st aiflfon whw: s, aet g e gudt T aEee R, el Rae amgwr seaare) @4
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DE. MAHESH SHARMA: Maduam, we arc equally concerned about domestic
wuriam also and the initigtive that has been taken in all the States as regards GST
i for One Nation — One Market ~One Tax. Definitely it 15 towards the direction
of seeing that the country is one There is no doubt about not taking care of
domestic touriem of our country. Rather, domestic tourism has increased. The
wxition structures and other benefits that have been laid down are equally good
for domestic tourists, There ore facilities existing for them and within two
months, we are coming wp with & website which will be of international status
providing information about all domestic and international tourist destinations. It
will provide information equally to all people,

So, we are equally concerned about the people of Gujarat and Bengal. 1
have visited Benga! about seven days back to sce the situation there, 1 also visit
allpartan[lhu:nmwmmumthnldnmaﬂcmuﬂamisnmhmwndinmy
WaY.
et avin Rwn oy o adiem, & & o o) 8 g ke o wm e &
aﬂaﬁmqﬁhﬁrwﬂmmmﬂﬂmmmmmwﬁﬁmmtmaﬁ
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w4 0 o wed @ Ry g ol Ei oftm” e angiaan s 87
DR. MAHESH SHARMA : This facility has been initisted by some of the states.
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¥ COMMITTEE ON Gﬂrﬂﬁmﬂmmumcﬂ

MEMORANDUM.No. 7]

Subject: Raquest for dropping of Assurance given in reply to Unstarred Question
Mo, 5123 dated 05.04.2017 regarding “Aerospace In Andhra Pradesh”

e

On 05 Aprl, 2017, Shi M.Murall Mohan, M.p. addressed an Unstarred
Question No, 5123 to the Minister of skill Development and Entrepreneurship, The
tewt of the Question along wilth the reply of the Minister is as ghven in the Annexure.

2 TherqﬂvmquumﬁmwasuﬂmdaaanAssuranmhyﬂucummmﬂemd
required to be Implemented by the Ministy of Skill Development and
EnhepmnmﬁMpvﬁﬂﬂnﬂwmmmmmmEﬂaﬁnfm&rﬂmbmmmmnmE
yet to be Implemented.

3. The Ministry of Skill Development and Entrepreneurship vide O.M.F. No. H-
11:115;155;2015-5[15 dated 0&,09.2018, have stated as under:-

"The Boeing cm'npanfapmpdsaiwaﬁtupamﬁmmuﬁs Ministry for the
ferospace Manufacturing kil development project under Defence Offset.
However, Mfo Defence has clarified that skill development i not an eligible
avenue under Defence Dffset guidelines".

4 In view of the above, the Ministry, with the approval of Minister of State for

Ministry of Skill Development and Entrepreneurship, have requested to drop the
above Assurance.

Thi Committee may consider.

patep - ollet|2220
New DeLl
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GOVERNMENT OF INDIA
MINISTRY OF SHILL DEVELOPMENT AND ENTREPRENEURSHIP

LOK SABHA

UNSTARRED QUESTION MO, 5122
TO BE ANSWERED ON 05.04.2017

AEROSPACE IN ANDHRA PRADESH
S123. BHRI M. MURALI MOHAMN:

Wl the Minister of BIILL DEVELOPMENT AND ENTREPRENEUREHIP
ba pleasod to stata:

(#)  whether the Unlen Governmant Is coneldering the requast made by
EMHmMulﬁmmmnlrdlanﬂtwmntulﬂmﬁunfEmuﬂmuh
mmmmmhmmmm'mm
In Andhra Predesh: and

{I:]Hiﬂ,hdﬁhﬂlhﬂaﬂ"nmﬂnmhm

MINISTER OF STATE (INDEPENDENT CHARGE) IN THE MINISTRY OF
SKILL DEVELOPMENT AND ENTREPRENEURSHIP
[BHRI RAJIV PRATAP RUDY)

25"
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I 3 MEMORANDUM NO. 15

Subject:  Request for dropping of Assurance given in reply to Unstarred
Question No. 204 dated 19.07.2016 regarding "Complaints against
Consumer Courts”.

v

A
o

o S

Faii Ty

On 19 July 2016, Shri Sushil Kumar Singh and Shrl Chandra Prakash Joshl, M.Ps.,

= addressed an Untarred Question No, 204 to the Minister of Consumer Affairs, Food &
14 Public Distribution. The text of the Question along with the reply of the Minister is as
f}f’ given in the Annexure., :

o

2. ﬂEreqi?mmeQuasﬂnnwmmmd as an Assurance by the Committee and
required to be implemented by the Ministry of Consumer Affairs, Food & Public
Distribution within three months from the date of the reply but the Assurance is yet to be
Implemented. :

3, The Ministry of Consumer Affairs, Food & Public Distribution wige O.M. F.No. J-
7/14/2016-CPU dated 22 June 2018 have stated as undar:-

"That as per provision of the section 21 of the Consumer Protection Act 1986, the
Wmmmmmmmmmwwmmm
of goods or services and compensation, if any, dlalmed exceed (Rs. 1 crorg); and
mdwmﬂmmm#mfﬁﬂjmmmm’ﬂﬂe
mmmmmmmmmmw
Commission (NCDRC) and State Commission respectively,

Mirnistry, mmmmmm@mmmmﬁm
consumer court concerned, More emphasis on any other remedial measures may

mmmmwmmmwwmﬂ
up under the Consumer Protection Ad, 1984."

4. In view of the above, the Ministry, with the approval of Honble Minister of
Consumer Affalrs, Food & Public Distribution have requested to drop the Assurance,

The Committee may consider.

MNew DELMIE
DwteD: eifal]|2e20
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T Annerure

Government of Indin
Ministry of Consumer Affairs, Food and Public Distribution
Department of Consumer Alfalrs '

LOK SABHA
UNSTARRED QUESTION NO. 264
TO BE ANSWERED ON 18.07.2016

COMPLAINTS AGAINST CONSUMER COURTS

294,  SHRI SUSHIL KUMAR SINGH:
SHRI CHANDRA PRAKASH JOSHI:

will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION SO I, wre 2w wdafves Rmeer Wall be pleased to state:

(a)  whether the Government has received complaints against the consumer courls for
Improper functionlng und delay In disposal of cases;

(b}  (fso, the details thereof indicuting the numbee of cases registered, disposed and pending

“ during the last three yeers along with the action taken to improve the system; :

(c)  whether the Government is working with various trade bodies to minimize the cases of
duping of consumers by the compenies and if so, the detaily thereof and response of the
industry thereto; and

(d)  whether the Government has & proposal to establish & study group to Suggesl Some more
measures to protect the rights of consumers apart from the court route and 1T so, the
details theeeof?

ANSWER
SR AEe, e A et e #=0
(st v fere )

. THE MINISTER OF
CONSUMER AFFAIRS, FOOD AND PURBLIC DISTRIBUTION
(SHRI RAM VILAS PASWAN)

{a) ! Yea, Madam.

b The details of such mmplnintul received during the last three years is as under:-

Year Number
2013 47
2014 28

‘ D R 1) 1 70

u;} : / &0 forwarded to the National Commission, State Commissions and
Hig _/"’ State Governments concerned for :

s
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The steps taken 10 imprave the fimctioning of flye Consumer Disputes Redressal

Commissions/Fora and 1o ensure disposa) -nr;h-.m:h‘ngl CA5ES are a5 under:

(i) The State Governments hitve been requested from time i time to take netion well
in advanes for filling up of vacancies of Prosident nnd Members and to maintain a
punel of candidstes for filling up of fiture vecancies also to gyvoid delay in
appointments, ! '

(i} Clreuit Benches from National Commission hirve been

frequently holding camp
courts in States,

(itl) Some Sipie Commissions have constituted Addftional Benches nu.llnijr to dispose
of backlog of pending cases,

(i) The National Commission and some af the State Commissions as well g District

Fora are adopting the Process of holding Lok Adaluts for speedy disposal of the
cases, :

(v} The central Covernment has heen providing financial assistance to the Siate
Governments for strengthening the infrastructure of the consumer disputes

(e) The Government has signed Memorandum of Understanding [I'»Lw} with
Industry  associations and chumber of commerce, to work towards, inter alia, addressi

ng
consumer related issues and advocacy action against unfair trade proctices and preventing fike,
counterfeit and sub-standard products and services to enhance Consumer protection,

M Thm[innauﬁmpnaalﬂpm

L L]
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Appendix-XVII
MINLUTES

COMMITTEE ON GOVERNMENT ASSURANCES
(2019-2020)
(SEVENTEENTH LOK SABHA)
FOURTH SITTING
(03.,01.2020)

The Cammittes sat from 1500 hours to 1630 hours in Commitiee Room "B, Parliament House
Annexe, New Delni.

PRESENT

Shri Rajendra Agrawal -  Chairperson

MEMBERS
2. Shri Nihal Chand Chauhan
. ¥ Shr Gaurav Gogol
dq, Shri Ramesh Chander Kaushik
5. Shri Pashupatl Kumar Paras
SECRETARIAT
s Shri Pawan Kumar - Joint Secretary
2, Shri H. Ram Prakash - Director
3. Shrl S.L. Singh - Deputy Secretary
Yo 000K OO0 00000
000K OO0 OO0 OO0

At the outset, the Chairperson welcomed the Members to the sitting of the
Committee and apprised them regarding the day's agenda. Thereafter, the Committee
took up 25 Memoranda (Memorandum Nos. 52 to 76) containing requests received from
varlous Ministries/Departments for dropping of pending Assurances. After considering a

132
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few Memoranda, the Committee authorized the Hon'ble Chairperson to decide the
remaining Memoranda. The Chairperson subsequently decided to drop 32 Assurances as
per detalls given in Annexure-I and to pursue the remaining 12 Assurances as per

details given in Annexure-11*, for implementation by the Ministries/Departments
concerned.

H00L X000 )OO0 000K
The Committee then adjourned.

" Not enclosad
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Annexure-I

Statement showing Assurances dropped by the Committee on Government Assurances (2019-2020) at

their sitting held on 03.01.2020.

"SI. | Memo | Question No. /Discussion & Ministry/ Brief Subject
Mo, Mo, Date Department
1. [53 SQ No. 207 dated 04.08,2015 | Home Affairs Grant of Indian Citizenship Bl
(Supplernentary by Smt. Bijoya
Chakravarty, MLP.}
FIET SQ No, 202 dated 16.03.2017 | Power Electrification of Vilages
{Supplementary by Shri Rama
Kishore Singh, M.P.)
(3. |56 USQ Mo, 1588 Road Transport and Issuance of Licence for Drivers and Prevention of Traffic
dated 24.11.2016 Highways Vialation
& |57 | 5QNo, 366 Road Transport and | Development of Expressway
dated 11.08.2016 Highways
5 59 UsQ No, 1893 Road Transport and Traffic Management System
dated 10.12.2015 Highways
& 60 USQ No. 5200 Road Transport and | Decade of Action for Road Safety
dated 14.08.2014 Highways
|
7 61 USQ No. 2424 Road Transpart and Delhi-Jaipur Expressway
dated 27.08.2012 Highways
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I 8. |[&2 Special Mention dated Home Affairs Alleged Incident of Assault by CRPF and Delhi Palice on
19.02,2014 by Shri M.B. Rajesh, Members of Parliament
M.P,
9, |63 (i} USQ No. 2081 Horme Affairs (i) Khasi Language in B™ Schedule
dated 16.12.2003
(i} USQNo. 1121 (ii) Inclusion of Regional La i th Schedule
dated 07.12, 2004 . b di
(Hl) USQ Na. 3892 (iii) Promotion of Rajasthani
dated 20.12.2005 i
{v) USQNo. 3715 () Inclusion of Gondi Language in 8% Schedule of
dated 16.05.2006 Constitution
(v] USQ No. 942 (v} Languages in Eighth Schedule
dated 28.11.2006
(vi) Need to include Bhojpuri Language in the Eighth
(vi) Calling Atterithon n
dated 18.12,2006 by Shri Schedule £ the Constitution
Prabhunath Singh, M.P,
(wii) USQ Na. 220 {vii) Inclusion of Languages in 8™ Schedyle
dated 27.02.2007
(vill) LSQ No. 4107 (viil) Inclusion of Languages In Eighth Schedule
dated 22.04. 2008
(ix) USQ MNo. 5130 (i) Criterla for Inclusion of Languages in Eighth
dated 27.04.2010 Schedule
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(x) USQMNo, 4386

(x) Inclusion of Languages in Eighth Scheduie

(xi) Inclusion of Languages in Eighth Schedule

{(xi) Development of Tribal Languages

(xfii) Need toindude Bhejpuri Language in the Eighth
Schedule

{xiv) Inclusion of Lenguages

(v} Inclusion of Languages

{wvi) Inclusion of Languages in Eighth Schedule

{#wii} Inclusion of Languages

(svilll} Inchusion of Languages in Eighth Schedule

dated 07.12.2010
() USE No, 5474
dated 0609, 2011
(i) USQ No. 4268
dated 20.12. 2011
(xiii) Calling Attentian
dated 17.05.2012
(xiv) USQ No. 743
dated 27.11.2012
(%) S0 MNo. 356
dated 18.02. 2014
(xvi) LUSQ No. 3640
dated 05.08.2014
ovil)  USQ Mo, 2184
debed 10.03.2015
| ey LISQ No. 1407
dated 26.07. 2016
10, S0 Mo, 3892 Railways
dated 09.08.2017

New Rail Line Batween Armoor and Adilabad
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11, |67 USQ No. 2386 Labaur and Employment | Small Factories Bill, 2015
dated 31.07.2017
12, |69 S50 No, 203 dated 31.07.2017 Tourism Revenue-Sharing Agreement
{Supplementary by Shri K.C.
Venugopal, M.P.)
13. |70 S0 Mo. 203 dated 31.07.2017 Tourism Revenise-Sharing Agreement
(Supplementary by Smt.
Darshana Vikram Jardosh, M.P))
14, |71 LSO No. 5123 Skill Development and | Aerospace in Andhra Pradash
' dated 05.04.2017 Entreprensaurship
15. |75 UsQ No. 294 Consumer Affairs, Food | Complaints Against Consumer Courts
dated 19.07.2016 and Public Distribution
[Departmant of
Consurmer Affairs)
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MINUTES
COMMITTEE ON GOVERNMENT ASSURANCES
(2019-2020)
(SEVENTEENTH LOK SABHA)
FIFTEENTH SITTING
(25.08.2020)

The Committee sat from 1100 hours to 1215 hours in Committiee Room 'C
Parflament House Annexe, New Delhi.

PRESENT
Shri Rajendra Agrawal -  Chairperson
Members

2 Shri Nihal Chand Chauhan
3. Shri Ramesh Chander Kaushik
4, Shri Kaushalendra Kumar
5. Shri Santosh Pandey
6. Shri Pashupati Kumar Paras
Secretariat
1.  Shri Pawan Kumar - Joint Secretary
Z. Shri Lovekesh Kumar Sharma - Director
3.  Shris.L Singh - Deputy Secretary

Al the outset, the Chairperson welcomed the Members to the sitting of the
Committee and apprised them regarding the day's agenda. Thereafter, the

Committee considered and adopted the following seven (07) draft Reports
without any amendments:-

(i) Draft Third Report (17" Lok Sabha) regarding 'Review of Pending
Assurances pertaining o the Ministry of Law and Justice
(Legislative Department)’;

13%
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(i)

(1ii}

{iv)

()

Ll

(i)

Draft Fourth Report (17" Lok Sabha) regarding ‘Review of Pending
Assurances pertaining to the Minsstry of Culture’;

Draft Ffth Repert {17 Lok Sabha) regarding 'Requests for
Dropping of Assurances (Acceded to)';

Draft Sixth Report (17 Lok Sabha) regarding 'Requests for
Drepping of Assurances (Not Acceded to)';

Draft Seventh Report (17" Lok Sabha) regarding 'Review of
Pending Assurances pertaming to the Minstry of Road Transport
and Highways',

Draft Eighth Report (17" Lok Sabha) regarding 'Requests Ffor
Dropping of Assurances {Acceded to)'; and

Draft Ninth Report (17" lok Sabha) regarding ‘Requests for
Dropping of Assurances {Not Acceded to)';

The Commillee also authorized the Chairperson 1o present the Reports.

HAX KX XX KEX XXH
LE WX WX KHX XK
The Commiltes then adioumned,
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